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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 4, 1996/Bhadra 13.
1918 (Saka)

(The Lok Sabha met at
Eleven of the Clock)

[Mr. Drputy Speaktr in the Chair)

[English]
(Interruptions)
SHRI P.R. DASMUNSI (Howrah) : Sir, the Question
Hour should be suspended immediately.
[Translation]

...(Interruptions) yesterday America fired missiles
on Irag. We should condemn this. This matter should be
discussed here...(Interruptions)

MR. DEPUTY SPEAKER : Please sit down.

(Interruptions)

11.02 hrs.
[English]

At this stage Shri Nirmal Kanti Chatterjee and some
other hon. Members came and stood on the floor
near the Table.

MR. DEPUTY-SPEAKER
adjourned till 1200 noon.

: The House stands

WRITTEN ANSWERS TO QUESTIONS

[English]
IBP Co. Ltd.

‘461. SHRI HANNAN MOLLAH : Will the PRIME
MINISTER be pleased to state :

(a) whether the IBP Co. Ltd. has been incurring
losses for the last few years;

(b) it so, the reasons theretor; and

(c) the details of profit/loss of IBP Co. Ltd. for each
of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) Does not arise.

(c) The profit after tax of IBP Co. Ltd. during the last
three years, namely 1993-94, 1994-95 and 1995-96
was Rs. 18.89 Crores, Rs. 23.52 Crores and Rs. 24.42
Crores respectively.

Petrochemicals Units

‘462. SHRI PRABHU DAYAL KATHERIA :
SHRI RAVINDRA KUMAR PANDEY :

Will the PRIME MINISTER be pleased to state :

(a) whether the ONGC and BPCL have any plan to
tie-up for setting up petrochemicals units using natural
gas liquid (NGL);

(b) it so. the details thereof alongwith the location
identified for this purpose: and

(c) the total expenditure involved for this project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). Oil and Natural Gas Corporation Limited and
Bharat Petroleum Corporation Limited are conducting
discussions tor arriving at a Memorandum of
Understanding for setting up of a Joint Venture Company
to implement a grass-root paraxylene project at Hazira
in Gujarat. The proposal is at a very preliminary stage
at present.

Power Policy
*463. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have cleared the
proposal to set up an expert panel to review the Private
Sector Power Development Policy and its incentive
package;

(b) it so, the details thereof;
(c) it not, the reasons therefor; and
(d) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY

+ OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.

VENUGOPALACHARI) : (a) to (d). The Government have
set up an inter-ministerial committee to study alternative
tarift structures and suggest changes that may be
necessary, with the ultimate objective of enabling
availability of least cost power to the State Electricity
Boards. The Committee is in the final stages of it's
deliberations.

[Translation]
People below Poverty Line

“464. SHRI VIRENDRA KUMAR SINGH : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government have formulated any
comprehensive scheme for the development of the



States where 40 percent population is living below the
poverty line;

(b) whether Bihar is also covered under the scheme;
and

(c) it so, the details thereof alongwith the names of
the schemes proposed to be started in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (c). The Development of a State is primarily the
responsibility of the concerned State Government.
However, the Central Government supplements the
efforts of the State Government via various Centrally
Sponsored Schemes. for alleviation of rural poverty, the
Integrated Rural Development Programme (IRDP), the
Jawahar Rozgar Yojana (JRY) and the Employment
Assurance Scheme (EAS) are the major Centrally
Schemes. The Nehru Rozgar Yojana (NRY) is the major
urban poverty alleviation programme. There are area
development programmes like the Drought Prone Area
Programme (DPAP), Desert Development Programme
(DDP), Hill Area Development Programme (HADP) and
Integrated Tribal Development Programme (ITDP)
specifically for the development of drought-prone areas,
desert areas, hill areas and tribal areas. In addition the
Government proposes to strengthen the Minimum Needs
Programme (MNP) which exphasises necessary
allocation to important social development components
which affect the quality of life of the people. Seven
basic Minimum Services have been identified for
coverage in a time-bound manner. For this, an additional
Rs. 2216 crore has been provided in the Budget as
Special Central Plan assistance to States for these Basic
Minimum Services. This outlay will be in addition to the
earmarked outlays in the plans of the State Governments
for these programmes.

[English]
Urban Basic Services for the Poor

*465. SHRI MANIKRAO HODLYA GAVIT : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have launched an
Urban Basic Services for the poor to improve the quality
of life of the Urban Poor;

(b) whether it has been launched with the help of
the State Government and UNICEF;

(c) it so, the main features thereof; and

(d) the number of areas proposed to be covered
during the period 1996-97, particularly in the State of
Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY
OF URBAN AFFAIRS AND EMPLOYMENT AND
MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. U.
VENKATESWARLU) : (a) Yes, Sir.

(b) The expenditure on this Centrally Sponsored
Scheme of Urban Basic Services for the Poor (UBSP)
is being shared on a 60:40 basis between the Central
and the State Governments. UNICEF assistance is
available under the Programme for the selected five
key result areas which are vital to sustain the
implementation of the Programme. namely, Capacity
Building to Management, Training Capacity
Development, Advocacy and Communication, Assistance
to NGOs and Inter-Sectional Collaboration.

(c) The specitic features of the Programmes are (i)
Effective achievement of social sector goals: (ii)
Community  Organisation, mobilisation and
empowerment; and (iii)) Convergence through
sustainable support systems.

(d) The Urban Basic Services for the Poor, a
continuing Scheme, covers 301 towns in the country,
including 35 towns in Maharashtra.

[Translation]
Urban Water Supply Scheme

*466. SHRI LAKSHMAN SINGH : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to continue
the accelerated urban water supply scheme introduced
in 1993-94;

(b) if so, the number of States and number of cities
where the said scheme is to be introduced on the priority
basis; and

(c) the details of the States and cities where the
said scheme was introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) This programme, applicable to towns having
population less than 20,000 as per 1991 Census, is for
the entire country. In all, 2151 towns«are eligible for
Central assistance under the programme. The
information about number of eligible towns in each State
is provided in Statement-!.

(c) So far, 209 schemes have been approved by
the Central Government at an estimated cost of Rs.
164.65 crores. Details about the number of towns
sanctioned under the programme in each State alongwith
estimated cost is shown in Statement-Il.
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STATEMENT - |

State-wise number of towns/urban Aggiomerarfons
with Population upto 20.000

S.No. Name of State

Total Number of Towns

1. Andhra Pradesh 56

2. Arunachal Pradesh 10

3. Assam 59

4. Bihar 87

5. Goa 22

6. Gujarat 127

7. Haryana 52

8. Himachal Pradesh 50

9. Jammu and Kashmir 47

10. Karnataka 134
11.  Kerala 40
12. Madhya Pradesh 312
13. Maharashtra 132
14.  Manipur 28
15. Meghalaya 4
16. Mizoram 19
17.  Nagaland 5
18. Orissa 76
19. Punjab 67
20. Rajasthan 110
21.  Sikkim 7
22.  Tamil Nadu 122
23.  Tripura 13
24. Uttar Pradesh 486
25.  West Bengal 73
26. A and N lIslands 0
27. Chandigarh 0
28. Dadra and Nagar Haveli 1
29. Daman and Diu 0
30. Delhi 6
31. Lakshadweep 4
32. Pondicherry 4
Total 2151

STATEMENT - I

Centrally Sponsored Accelerated Urban Water

Supply Programme (AUWSP)

S.No. Name of State

No. of  Total Estimated
DP Rs. Cost
Approved (Rs. in lacs)
1 2 3 4
1. Arunachal Pradesh - -
2. Assam 1 135.31

Written Answers 6

1 2 3 4
3. Bihar 3 233.14
4. Goa 2 51.13
5.  Gujarat 8 508.09
6. Haryana’ 6 778.70
7. Himachal Pradesh 4 326.10
8. Jammu and Kashmir 2 155.10
9. Karnataka 8 475.70
10. Kerala 2 370.82
11.  Madhya Pradesh 51 3604.70
12.  Maharashtra 7 362.89
13.  Manipur 5 186.39
14. Meghalaya 1 195.63
15.  Mizoram 1 46.48
16. Nagaland - -
17. Orissa 3 204.53
18. Punjab 3 319.89
19. Rajasthan 18 1607.38
20.  Sikkim - -
21.  Tamil Nadu 12 448.55
22. Tripura - -
23. Uttar Pradesh 69 5858.67
24. West Bengal 3 325.88

Total 209 16465.08
[English]

Adulteration of Petrol

‘467. SHRI MOHAN RAWALE :
SHRI CHHITUBHAI GAMIT :

Will the PRIME MINISTER be pleased to state :

(a) whether any petrol pumps have been raided in
various parts of the country during the months of June,
July and August, 1996 on the complaints of adulteration
of petrol and overcharging on the prices of diesel;

(b) if so, the details thereof:

(c) the action taken against the owners of such
petrol pumps; and

(d) the steps taken by the Government to see that
there is no shortage of petroleum products in petrol
pumps?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) and (c). 200 retail outlets were raided in various
parts of the country by State Government Authorities
during June, July and August, 1996.



7 Written Answers

Actions such as suspension of sales and lodging of
FIR under the Essential Commodities Act. were taken
against nine of the retail outlets raided.

(d) The oil marketing companies have been directed
by the Government to meet the demand of petrol/diesel
in full and to ensure that no retail outlet goes dry.

Mangalore Refinery

*468. SHRI OSCAR FERNANDES : Will the PRIME
MINISTER be pleased to state :

(a) whether any Memorandum of Understanding
has been signed between Hindustan Petroleum
Corporation Ltd. and Birla Group of Companies to set
up Mangalore Refinery;

(b) if so. the details thereof;

(c) whether any Rehabilitation package has been
oftered to the persons whose lands have been acquired
for the purpose of setting up of the Oil Refinery:

(d) 1t so. whether any commitment has been made
by the MRPL that one person from each of the displaced
families would be provided employment in the MRPL:
and

(e) if so, to what extent the assurance has been
honoured?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). A Tripartite Memorandum of Understanding
was signed on 26th June, 1987 between the President
of India and Hindustan Petroleum Corporation Limited
and Indian Rayon and Industry Limited to form a
Joint Venture Company for setting up 3.0 MMTPA
grass root refinery and Petro-chemical complex at
Mangalore. HPCL and M/s. IRIL have 26% each equity
contribution in the project and the balance 48% by the
Public.

(c) to (e). The package was drawn by State Govt.
in Dec'92 and Dec'95 for the purpose of compensation
of land acquired etc. Although the .State Government
package included that MRPL will provide at least one
suitable job per family from those who have lost their
land for the project and wherever necessary, MRPL will
also arrange suitable training for such persons to
upgrade their skills. MRPL have apprised the State
Government of their inability to provide jobs to each
500 affected tamilies because the nature of job requires
high degree of technical competence.

However, out of 500 displaced families MRPL have
already provided jobs to 127 persons in the Project and
in all 309 persons can only be provided direct and
indirect employment.

MRPL and State Government are engaged to find
out a solution to provide more employment to the effected
families.

SEPTEMBER 4, 1996
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Foreign Companies

*469. SHRI PROMOTHES MUKHERJEE : Will the
PRIME MINISTER be pleased to state :

(a) the number and names of the foreign companies
working in India with and without Indian collaborators
in the field of ol refineries. distribution. stock and sale
and exploration with related operations;

(b) whether toreign companies have been
repatriating cent percent operational profit without
reploughing the profits for further investment in the
country;

(c) whether the Government propose to take
adequate measures to ensure that repatriation does not
take place in full at least for next five years; and

(d) if so. the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) (i) The names of the foreign companies having
participating interest in the Indian upstream oil and gas
sector are given in the Statement-| attached.

(i) Refinery projects proposed to be set up/under
implementation by PSUs as JV projects with foreign
companies are as given below :

1. Eastern India Retinery as a Joint Venture of Indian
Oil Corporation and Kuwait Petroleum Corporation - the
proposal to form JVC is under consideration.

2. Western India Refinery as a Joint Venture of
Hindustan Petroleum Corporation Limited and Oman
Oil Company - the JVC has been formed. The project
approved by PIB to be submitted*o CCEA.

3. Central India Refinery at Bina has a Joint Venture
between Bharat Petroleum Corporation Limited and
Oman Oil Company. JVC project has been sanctioned.

Government has also granted Letters of Intent for

setting up of refineries in Joint Ventures as under :

1. Setting up of Refinery in UP by Bharat Petroleum
Corporation and M/s. Shell International.

2. Setting up of a refinery in Punjab by Hindustan
Petroleum Corporation Limited and Saudi Aramco.

The above five projects have not yet become
operational. The Madras Refinery Limited was
incorporated in December, 1965 as a Joint Venture of
Government of India and National Iranian Oil Company
(NIOC), Iran. The refinery is in operation.

(iii) The names of the Foreign companies which are
working in the field of Marketing of Petroleum Products
and creation of infrastructure for marketing are given in
Statement-|l attached.

(b) to (d). As per the present policy of foreign
investment in Petroleum sector, there is no restriction
on the repatriation of profits by the foreign companies.
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However. most of the foreign investments taking place
after the liberalisation of the economy since 1991 have
not generated profits and. therefore, the question of
repatriation against these investment has not yet arisen.

STATEMENT - |

Foreign Companies having participating interests in
the Indian upstream Oil and Gas Sector.
Joshi Technologies international inc. USA
Enron Oil and Gas International Inc., USA
Command Petroleum Holding NL

Vaalco Energy Inc., USA

Mosbacher India, L.L.C., USA

Petrodyne Inc., USA

Albion India Inc., USA

Shell India Production Development B.V.
Netherlands

© N O R N2

9. Geopetrol International Inc., France
10. Ravva Oil (Singapore) Pvt. Ltd., Singapore
11.  Niko Resources Ltd., Canada.

STATEMENT - II

Names of Foreign Companies working/intending to
work in india in Distribution, storage and sale of
petroleum products are given below :

(i) Foreign Companies working with PSUs.

Name of the PSU Activities

Name of the
Foreign
Company
1. M/s. Mobil Indian Qil Corpn. Blending and marketing
of lubricants.
2. M/s. Shell Bharat Petroleum -do-
3. M/s. Caltex IBP & Company -do-
4. M/s. Nyco 10C & Balmer Blending and marketing
Lawrie of synthetic and aviation
lubricants.

5. M/s. Fuchs Balmer Lawrie Blending and marketing

of lubricants.
6. M

=

s. Chevron Madras Refinery Manufacture of lubricant
Limited additives.

(i) Other Foreign Companies working/intending to
work in.the field of blending and marketing of lubricants
on their own or in collaboration with other private
companies are given below :

1. Castrol, U.K.

2. EMf.*France
Gulf Oil NOC, Austria
ENI, Italy and Colla BIA Chemicals, USA
MOTUL

o b

BHADRA 13, 1918 (Saka)

Written Answers 10

Pennzoil

C. itoh

Meinkin. Germany

9. Idimitsu, Singapore

10. ITP & An US co.

11. Liouimoly, Germany

12. TOTAL, France

13. Tide Water and Mitsubishi
14. UNOCAL

15. Valvoline

© N o

(iii) Names of Foreign Companies which have
shown interest in the mérketing of LPG and creation of
infrastructure of LPG are M/s. Mobil, Shell, Caltex, Elf,
Petronas, SHV Energy, TOTAL, Exxon, Agip Petroli,
Mundo Gas India Ltd., Southern LPG Investors Vitol. M/
s. Mitsubishi Corporation has also shown interest for
creation of infrastructure and marketing of kerosene in
India. M/s. Oil Tanking Gmbh, Hamburg ot Germany has
shown interest to create oil tankages in India by forming
JVC with 10C and IBP. M/s. Colas of France has also
formed a Joint Venture with HPCL for blending and
marketing of bitumen emulsions. M/s. British Gas Plc.,
UK has formed a Joint Venture Company with Gas
Authority of India Limited for marketing. distribition and
supply of natural gas in Mumbai.

(iv) M/s. Lubrizol Corporation, USA holds 40% of
the equity in Lubrizol india Limited whereas 60% of the
equity is held by Government of India. It is engaged in
the development, manufacturing and marketing of
additive system for automotive and industrial lubricants
and for treatments of fuels.

Development of Town and city
Municipal Areas

*470. SHRI V. DHANANJAYA KUMAR : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have formulated a
programme for integrated development of Town and
City Municipal areas in the country;

(b) if so, the details of the programme and the
funds, if any, allocated in this regard,

(c) whether the Government have an in-built
mechanism for monitoring implementation of the
programme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d). The
details of the Integrated Development ot Small and
Medium Towns (IDSMT) programme and the funds
allocated for the same are provided in the attached
Statement.
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Under the IDSMT Guidelines, State Level
Sanctioning Committees consisting of senior State
Government officers and representatives from the
Government of India are entrusted with the responsibility
of sanctioning the IDSMT projects, monitoring and
reviewing implementation of the Scheme from time to
time. At the Government of India level, the Town and
Country Planning Organisation (TCPO) has been
designated as the nodal agency for appraisal, monitoring
and evaluation of IDSMT projects. The State
Governments are required to provide quarterly progress
reports to TCPO regarding the physical and financial
progress in respect of the sanctioned projects. The
guidelines also provide for inspection of IDSMT projects
by officials of TCPO and the Ministry of Urban Affairs
and Employment. Further, TCPO is required to prepare
an annual status report on the implementation of the
IDSMT Scheme by 30th April every year.

STATEMENT

Details of Integrated Development of Small and
Medium Towns (IDSMT) Programme

The Centrally Sponsored Scheme of Integrated
Development of Small and Medium Towns (IDSMT) was
initiated in the VI Plan (1979-80). The scheme has
continued in the VIl and VIil Plans. It aims at the
improvement of infrastructure in selected towns having
growth potential so as to enable them to emerge as
regional centres of economic growth and employment
and facilitate reduced migration of population to large
cities/towns.

The salient features of the IDSMT Scheme as per
the existing Guidelines are as follows :
(i) SCHEME COVERAGE :

IDSMT is applicable to.towns/cities with population
upto 5 lakhs (earlier limit was 3 lakhs) where elections
to the local bodies have been held. IDSMT is not

SEPTEMBER 4, 1996
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applicable to towns with population between 50,000
and 1 lakh. For this category. IDSMT components wili
have to be taken up under Prime Minister's Integrated

~yban Poverty Eradication Programme.

(i) STATE URBAN DEVELOPMENT STRATEGY PAPER :

State Governments/UT Admns. are required to
formulate State Urban Development Strategy Papers
and identify growth centres (priority towns) for funding
under IDSMT with comprehensive justification.

(i) GRANT-IN-AID FOR PREPARATION OF TOWN
DEVELOPMENT PLANS AND PROJECT REPORTS :

In accordance with the State Urban Development
Strategy Paper and Town/City Master Plans, the Town/
City Development (investment) Plans and IDSMT project
reports for implementing these Plans are required to be
prepared by the municipalities. To enable the preparation
of such plans and project reports, grant-in-aid will be
available to State Governments/Municipalities (through
the State Nodal Agencies) on a 60 (Central Grant) : 40
(State Grant) basis with total cost restricted between
Rs. 3 lakhs to Rs. 6 lakhs depending upon the
population category of town.

(iv) SCHEME COMPONENTS :

The components will consist of works having city/
townwise significance which are in accordance with the
City/Town Development Plans. These may include
strengthening of Master Plan roads (including street
lighting) and drainage works, development of bus/truck
terminals, sites and services,"market and shopping
complexes, tourist facilities, city/town parks etc.

(v) FINANCING PATTERN :

The Scheme envisages a mix of grants (Central
and State) and loans/internal (municipal) revenues for
IDSMT projects. Project cost, grant and loan/internal
resources components will vary between towns as
follows :

Category .' Project Central State HUDCO loan/

of Town cost Assistance Share other financial
“ (Grant) (Grant) institutions/

(Population) Maximum other sources

(Rupees in lakhs)

A (Less than 20000) 100 48 4 32 20 (20%)

B (20000 - 50000) 200 90 60 50 (25%)

C (50000 - 100000) 350 150 100 100 (29%)

D (1 - 3 lakhs) 550 210 140 200 (36%)

E (3 - 5 lakhs) 750 270 180 300 (40%)

The Grant component is to be shared between the Central and State Governments in the ration of 60 : 40.
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(vi) IMPLEMENTATION MECHANISM :

At the Central level, the Town and Country Planning
Organisation (TCPO). New Delhi is the Nodal Agency
for appraisal, monitoring and evaluation of IDSMT
projects. IDSMT projects are to be sancitoned by a
State Level Santioning Committee consisting of Central
and State Government representatives, Based on the
sanctions, Central assistance will be released.

FUNDS ALLOCATED : .

The number of towns covered and the Central
Assistance released Planwise under IDSMT are as
follows :

Plan Period '

No. of Towns Central Assistance
covered Released
(Rs. Crores)

6th Plan ' 235 63.57
7th Plan 145 80.06
1990-91 77 19.10
1991-92 60 13.44

8th Plan
1992-93 44 11.60
1993-94 84 19.50
1994-95 104 22.90
1995-96 79 27.88
Total 828 258.05

[Translation]
Generation of Power

*‘471. SHRI NITISH BHARDWAJ : Will the PRIME
MINISTER be pleased to state :

(a) the number of power projects in Maharashtra,
Gujarat and Bihar;

(b) the total power generating capacity of power
projects of Bihar;

(c) whether the Government propose to set up more
power projects in Vananchal region of Bihar to provide
electricity to all villages of the region;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) There are 31 existing power
projects in Maharashtra, 20 in Gujarat and 9 in Bihar
State.

(b) The power generating capacity of existing power
projects in Bihar as on 30.8.1996 is 2511.6 MW
comprising of 2350 MW thermal and 161.6 MW hydro.

BHADRA 13. 1918 (Saka)
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This includes 840 MW thermal capacity in the Central
Sector.

(c) to (e). The following projects are under execution/
or proposed to be executed in Bihar :

Project Sector

Capacity
(MW)
Tenughat Stage | State 210
(Unmit 2) (Thermal)
Tenughat Stage |l State 210 x 3
(Units 3-5) (Thermal)
Muzaftarpur Extn State 250 x 2
(Units 1-2) (Thermal)
Koel Karo [Hydro] Centre 710
North Koel [Hydro] State 24
Chandil LBC [Hydro] State 8

Jojobera [Thermal] Private 67.5 x 3 (The
first unit has
been comm-
issioned in
January,

1996)

In addition prequalification bids have been invited
on International Competitive basis for execution of
Chandil TPS (2x250 MW) and Nabinagar TPS (2000
MW) under Private Sector.

Drinking Water

“472. SHRI S.P. JAISWAL :
SHRI RAMSAGAR :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether efforts are being made by the
Government to provide drinking/potable water to all the
families in rural areas of Uttar Pradesh;

(b) if so, the details thereof:

(c) the number of villages in Barabanki district in
Uttar Pradesh that are yet to be provided potable
drinking water:

(d) the time by when the supply of potable drinking
water will be assured to the villages in Barabanki in
Uttar Pradesh and elsewhere in the country:

(e) whether the Government have formulated any
comprehensive scheme to solve the drinking water
problem in ‘Uttaranchal’ region of hilly districts of Uttar
Pradesh with the assistance of World Bank; and

(f) if so, the details thereof?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHR! KINJARAPPU YERRANNAIDU) :
(a) Yes, Sir.
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(b) Out of 274641 habitations in U.P., 168875
habitations have been covered fully. 96604 partially
and the remaining 9161 habitations are yet to be
provided potable drinking water. The Chiet Minister's
Conference held on 4-5 July. 1996 has recommended
full coverage within the next 2 to 3 years and the States
have been asked to make a plan accordingly.

(c) 1148 habitations in Barabanki district in U.P. are
yet to be provided potable drinking water.

(d) It has been decided to provide potable drinking
water to all the uncovered habitations in Barabanki
district in U.P. and elsewhere in the country by 1997-98.

(e) and (f). An integrated rural water supply and
sanitation project is being implemented in U.P.
with assistance from the World Bank. The hilly
districts included in the project are Nainital, Pithoragarh.
Dehradun, Chamoli, Uttarkashi, Pouri, Tehri and
Almora.

(English]
NDC Meeting

*473. DR. T. SUBBARAMI REDDY :
SHR!I SONTOSH MOHAN DEV

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether NDC meeting has proposed to pe
convened to approve the Ninth Plan approach;

(b) if so. whether the Government have proposed
changes in the existing Gadgil-Mukherjee formula for
devolution of resources amongst States;

(c) it so, the details thereof;

(d) whether the formation of Ninth Plan has been
delayed. and

(e) if so, the time by which Ninth Plan is likely to
be formulated and approved including the priorities of
the plan?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
As per the present schedule. the Approach Paper to the
Ninth Plan will pe placed betore the NDC in December,
1996.

(b) No, Sir. Government has not made any such
proposal.

(c) Does not arise.

(d) and (e). The Ninth Plan is proposed to be put
in place from the Ist April, 1997 which is the normal
date for initiation of the Ninth Plan. The Approach Paper
to the 9th Plan would inter-alia include the priorities of
the Plan.
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[Translation]
Allocation of LPG

*474. DR. G.R. SARODE
MINISTER be pleased to state :

(a) the critena followed by the Union Government
for allotment ot LPG to the States;

. Will the PRIME

(b) whether the State of Maharashtra is allotted
their LPG quota on the basis of its population; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). Allotment of new gas connections is not made
on State-wise basis. New LPG connections are released
depending on total new customer enrolment at country
level, slack available with distributors in the state,
waiting lists and product availability. Efforts are however
constantly on to release LPG connections to as many
applicants and as early as possible. For this purpose.
higher LPG availability is being planned by increasing
the capacity of existing production sources and
commissioning of new production facilities and new
LPG import tfacilites. LPG import facilities at Kandla
and Mangalore are expected to be commissioned during
1996-97 and more such facilities are contemplated. It is
expected that by the year 2001, outstanding waitlists
will be cleared and there will be only current waiting
lists.

Deep Sea Fishing

*475. SHRI MAHESH KUMAR M. KANODIA :
SHRI DILEEPBHAI SANGHANI :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) whether Murari Committee has submitted its
report regarding deep sea fishing;

(b) if so, the details thereof;

(c) the efforts made by the Government to implement
these recommendations;

(d) whether arly time limit has been fixed for the
same;

(e) if so, the details thereof:

(f) whether the Government have taken a decision
thereon, so far; and

(g) if not, the reasons for not taking any steps on
the recommendations of the said Committee?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) and (b). The Review Committee on Deep Sea
Fishing Policy had submitted its report to the Government
on 8th February, 1996. The recommendations are given
in Statement attached.
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(c) to (f). The recommendations have been
examined in consultation with other concerned
Ministries/Departments and decision on these
recommendations would be taken shortly.

(g) Does not arise.

STATEMENT

Recommendations of the Review Committee
on Deep Sea Fishing Policy.

1. All permits 1ssuéd for fishing by joint venture/
charter/lease/test fishing should immediately be
cancelled subject to legal processes as may be
required.”

2. No renewal, extension or new licenses/permits
be issue in future for fishing to joint venture/charter/
lease/test fishing vessles.

3. All licences/test permits for fishing may be made
public documents and copy thereof made available for
inspection in the office of the registered authority.

4. The areas already being exploited or which may
be exploited in the medium term by fishermen operating
traditional craft or mechanised vessels below 20 m size
should not be permitted for exploitation by any vessels
above 20 m. length except currently operated Indian
vessels 1s which may operate in the current area for
only 3 years subject to the recommendations 1 and 7.

5. Since the Indian mechanised boats below 20 m
size have the capacity to fish in depths upto about 70-
90m; on the West Coast, the distance from the shore
represented by 150m depth line should be out of bounds

for all vessels of more than 20m length except vessels |

mentioned at para 4. Where the 150m depth zone is
less than 100 nautical miles from the shore, the distance
upto 100 nautical miles should be reserved for Indian
vessels less than 20m length. On the east coast, starting
from Kanyakumari. Indian vessels below 20m size would
have exclusive access upto 100m depth or 50 nautical

miles from the shore whichever is farther except

relaxation in Para 4. The depth zone would also be
defined by coordinates indicating distance from the
shore. Distance will be determined by National
Hydrographic Office/Coast Guard/Fishery Survey of
India.

6. In regard to Andaman and Nicobar and the
Lakshadweep grounds of islands, a distance of 50
nautical miles from the shore would be reserved
exclusively for Indian vessels below 20m length with
proviso at para 4. Further, if so required. the limit would
be defined taking into account the need to keep waters
between islands reserved exclusively for Indian vessels,
even if some portions fall beyond the limit of 50 nautical
miles.

7. In the area open to the vessels above 20m length,
resource specific vessels for tuna and tuna like fishes,
squids and cuttle fish, deep sea fin-tishes in mid-water
or pelagic regions and oceanic tuna may be allowed for
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exploitation by tuna long lining. tuna purse seining.
squid jigging and mid-water trawling, provided these
are defacto Indian owned registered vessels. The Indian
owners should account for at least 51% debt as well as
equity.

8. The fleet size for different fishing grounds may
be fixed taking into account of the maximum sustainable
yield and the need for conservation of resources.

9 In order to conserve fishery resources in our
waters, to protect fishermen and to reduce conflicts in
the sea, deep sea fishing regulations should be enacted
by the Parliament after consulting the fishing community.

10. For preventing conflicts between the traditional,
small mechanised. larger deep sea vessels strict
vigilance to be exercised by the Coast Gurard. To attain
this objective the Coast Guard should be strengthened.
expanded, upgraded technically with the State-of-the-
art system of navigation, surveillance and weaponary
and properly tasked to prevent poaching by foreign
vessles and observance of zone restriction by
indigenous vessels. In case Coast Guard is not able to
perform the task then by some other agency State
or Central, would be identified to ensure that those
vessels excluded trom specific areas do not violate
prohibitions.

11. The Government should take active steps as
well as make finances available for upgradation of
technological skills and equipment used by the
traditional fishermen, for mechanised boats and the
Indian deep sea fishing fleet so that each can effectively
tish in the areas reserved tor it by law or usage. Duty
concessions and concessional finance should be made
available for both navigational as well as fishing
equipment aimed at competence upgradation to the
state-of-the-art level to all the three categories with
prionty to the traditional sector. ’

12. Traditional and small mechanised sector should
be assisted by adequate regular supply of fuel and by
providing HSD and kerosene and by providing subsidy
taking into account the benefits given to deep sea fishing
vessels.

13. All types of marine fisheries should come under
one Ministry. The Government should also consider
setting up a Fishery Authority of India to function in the
manner in which such authorities set up in other
countries function and to be responsible for formulation
of policies as well as their implementation.

14. The fishery Survey of India should also be
technically upgraded by. induction of the modern
technology and equipment so that it can identify and
map the location of all types of fish, study impact of
different technologies and ecological changes. There
should be proper coordination and cooperation between
the National Remote Sensing Agencies and the Fishery
Survey of India for this purpose.

15. The Government should give priority to the
creation of the infrastructure needed for preventing
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wastage of fishery resources which is occurring through
throwing away by-catch. This may be achieved by
providing a chain of cold storages, ice factories, fish
processing facilities, fish meal and feed manufacturing
for value addition to the products of fishermen and their
cooperatives.

16. Infrastructure facilities such as fishing harbours
for the existing and modern upgraded craft along East
and West Coasts as well as in island groups of
Lakshadweep and Andaman and Nicobar Islands may
be created on priority basis.

17. Fishermen/tfisherwomen and their cooperatives
may be provided with financial assistance for
upgradation and acquisition of larger vessels for
marketing and other related activities.

18. The Government should give priority to training
fishermen/fisherwomen in handling new equipment,
larger vessels and new fishing techniques besides fish
handling and processing aspects.

19. Government should take effective steps to tackle
the menace of pollutants/effluents/sewage let out by
industries which affects marine life adversely.

20. Government should take a decision on the
recommendations of the Committee within a period of
six months.

21. The deep sea fishing policy should be revised
periodically say every 3-5 years.

State Electricity Boards
*476. SHRI MOHAMMAD ALI ASHRAF FATMI : Will
the PRIME MINISTER be pleased to state :

(a) the losses incurred by the State Electricity
Boards during the last three years, State-wise;

(b) the investments made in each State Electricity
Board;

(c) whether these investments are not giving
expective results;
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(d) if so, the details thereof; and

(e) the steps taken by the Government to maximise
the returns?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) In terms of the provisions of
sub-Section 69 of the Electricity (Supply) Act, 1948, the
accounts of State Electricity Boards are required to be
forwarded to the Central Electricity Authority within six
months of the close of the year to which the accounts
relate. As such, the accounts, for the year 1995-96 are
not available. However, a Statement-l showing the
losses incurred by the State State Electricity Boards
(SEBs) after taking into account the rural electrification
subsidy as provided for in the accounts for the 3 years
1992-93, 1993-94 and 1994-95 is attached.

(b) A statement-li indicating approved outlay for the
8th Five Year Plan (1992-97) and the expenditure/
revised estimates upto 1995-96 in respect of the SEBs
is enclosed.

(c) and (d). In accordance with Section 59 of the
Electricity (Supply) Act, 1948, the SEBs are required to
earn a minimum Rate of Return (ROR) of 3% on their
Net Fixed Assets in service after providing for
depreciation and interest charges. While, some of the
SEBs have earned 3% ROR or more, after taking into
account RE subsidy as provided in the accounts, during
1992-93, 1993-94 and 1994-95, the other SEBs have
not been able to earn the same, as may be seen from
the Statement-lll attached.

(e) For maximising the returns, State Governments/
SEBs have been advised, trom time to time, to
undertake measures such as rationalisation of tariff,
regular payment of rural electrification subsidy,
improvement in Plant Load Factor, reduction in
transmission and distribution losses, renovation and
modernisation of the existing thermal power stations
and implementation of new power projects as per time
schedule etc.

STATEMENT-I

Yearly losses incurred by the State Electricity Boards after taking into account RE subsidy as provided in the
Accounts during the years 1992-93, 1993-94 and 1994-95

(Rs. in crores)

S.No. Name of the SEB 1992-93 1993-94 1994-95
1 Bihar - - (U) -80.32
2 Haryana -335.67 -410.90 -
3 Punjab -118.53 -117.90 (A) -5.53
4. W. B. -28.35 - -
5. Assam -70.68 -264.60 (P) -269.81
6 Meghalaya -5.96 -5.97 (P) -10.24
P - Provisional

A - Audited

U - Un-Audited

Note : Dash shows that the Boards were in surplus and did not incur loss.
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The approved outlay for the 8th Five Year Plan (1992-97) and the expenditure upto 1995-96 in respect of the
State Electricity Boards

(Rs. in crores)

S.No. Name of the 8th Plan Expenditure/Revised Estimates
SEBs (1992-97) e
Approved 1992-93 1993-94 1994-95 1995-96
Outlay (Actual) (Actual) (Revised (Revised
Estimates) Estimates)
1. AP 3040.62 689.19 649.92 602.41 640.77
2. Bihar 2120.83 194 41 85.65 69.39 81.96
3. Guijarat 2635.00 458.56 465.34 476.73 528.23
4. Haryana 1701.99 185.27 221.75 272.88 286.00
5 HP 500.00 76.78 105.14 115.82 137.20
6. Karnataka 3024.86 . 570.59 683.63 611.61 521.71
7. Kerala 1226.20 177.02 252.82 300.00 460.00
8. MP 3563.36 654.78 757.81 677.84 622.97
9. Maharashtra 4572.64 830.24 976.33 991.24 1082.66
10. Orissa 2638.30 245.98 235.73 - 220.35 159.12
11.  Punjab 2417.50 383.44 479.12 552.16 706.15
12. Rajasthan 3200.00 393.14 497.32 645.75 811.32
13. Tamil Nadu 3000.00 460.00 546.44 646.64 766.09
14. Uttar Pradesh 6974.76 1370.37 1014.26 978.17 933.09
15. W.B. 3016.00 281.11 344.21 431.00 742.75
16. Assam 1192.46 84.13 123.29 121.37 153.55
17. Meghalaya 166.48 19.61 8.27 6.50 14.24
STATEMENT-IlI
Rate of Return achieved against 3% surplus as stipulated in Section 59 of Electricity (Supply) Act, 1948
(After taking into account RE subsidies as provided in the accounts)
Year ended 31st March,
S.No. SEBs 1991 1992 1993 1994 1995
1 2 3 4 5 6 7
1. AP 4.71 3.74 3.26 3.19 3.00
2. Bihar -14.12 -8.81 14.10 -0.64 -4.98
3.  Guijarat 5.35 2.96 3.04 3.00 3.02
4. Haryana -8.81 -14.50 -21.78 -25.33 0.98
5. H.P. 2.92 1.01 4.03 4.95 5.75
6. Karnataka 3.00 3.00 3.27 3.00 3.00
7. Kerala -5.82 -9.39 3.99 3.67 3.04
8. MP -3.02 2.99 3.00 3.00 3.00
9. Maharashtra 1.45 3.02 5.07 4.79 4.72
10. Orissa 3.57 2.85 3.02 3.00 3.00
11." Punjab -2.82 0.19 -3.99 -3.81 -0.17
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12 3 4 5 . 6 7
12.  Rajasthan -5.69 3.19 3.12 3.03 3.00
13.  Tamil Nadu 3.40 3.00 7.69 7.26 9.37
14.  Uttar Pradesh 1.12 1.54 3.00 1.51 3.62
15.  W.B. -19.82 -17.91 -4.87 3.00 3.00
16. Assam -59.23 -118.17 -16.44 -30.30 -34.22
17.  Meghalaya -5.56 13.12

-8.65 -9.50 -3.92

Food Processing Industries

“477. SHRI SATYA DEO SINGH :
SHRI ANANT KUMAR HEGDE :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) the number of proposals received for setting up
Food Processing Industry during the last three years:

(b) the number of proposals accorded approval by
the Government; and

(c) the number of persons likely to get employment
theretrom?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (c). All food processing industries are de-
licensed except for brewing and distillation of alcoholic
beverages, sugar and those items reserved for small
scale sector; therefore in such cases no industrial
licence is required but only an Industrial Entrepreneur
‘Memorandum (IEM) is to be filed by the entrepreneur.

However, for setting up of food processing industries
in joint ventures/100% EOUs/foreign collaboration etc.,
approvals are granted by the Government/Reserve Bank
of India.

During the last 3 years i.e. 1993-94, 1994-95 and
1995-96, 1555 IEMs envisaging direct employment of
2.22 lakh persons have been filed. 612 approvals
envisaging direct employment of 1.49 lakh persons have
been accorded.

[English]
Wind Energy Programme

*478. SHRI KODIKUNNIL SURESH : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have sanctioned any
wind energy programme in 1996-97;

(b) whether any project has been approved by the
Government for the generation of electricity through
wind energy during 1991-96 in Kerala;

(c) it so, whether the Government of Kerala has
submitted any project to Central Government for
generating wind energy;

(d) it so. the details thereof and action taken thereon;

(e) whether the Government have earmarked any
place for generating wind -energy in Kerala;, and

(f) it so. the details thereof location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) Two demonstration wind farm projects of capacity
2 MW each have been approved for installation at
Kanjikode and Kottathara in Kerala. The project at
Kanjikode has already been commissioned in May,
1995. 3.36 million units of electricity have so far been
ted to the State grid from this project.

(c) to (f). A Statement is attached.

A proposal for establishing a 2 MW Demonstration
Wind Farm Project at Nallathanny was received from
Kerala State Electricity Board. Additional information
which was sought is yet to be provided by the Board.

Under the National Wind Resources Assessment
Programme, eight locations have so far been identified
which may be considered suitable for installation of
wind power projects in the State. These are: Kanjikode;
Kotamala; Kottathara; Kuttikanan; Panchalimedu;
Ponmudi; Puillikanam and Ramakalmedu.

Development of Backward Districts

*479. SHRI BHAKTA CHARAN DAS :
SHRI K. PRADHANI :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether a Kalahandi-Bolangir-Koraput (KBK)
project for rapid development of the identified specially
backward districts of Orissa was drawn out three years
back;

(b) if so, the details of the KBK project;

(c) the Central and State Government resources
allocated for implementation thereof; and

(d) the progress made in this regard indicating the
number of families living below poverty line when the
project was undertaken and as at present?
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THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) A Long Term Action Plan (LTAP) has been prepared
by the Government of Orissa for rapid development
of undivided Kalahandi, Bolangir and Koraput
districts (now comprising 8 districts, namely Koraput.
Rayagada, Nawrangpur, Malkangiri, Kalahandi,
Naupada. Bolangir and Sonepur) for the period 1995-
96 to 2001-2002.

(b) The main features of the Action Plan are :
(i) improving productivity of agriculture;
(ii) harnessing the potential of agriculture;
(iif) soil, moisture and forest conservation:
(iv) development of pisciculture, sericulture;
(v) increasing the potential of minor irrigation:
(vi) improving preventive, promotive and curative
health service :
(vii) providing safe-drinking water;
(viii) ensuring welfare of the weaker section: y
(1x) revamping of public distribution system etc.

(c) The Action Plan concerns Government of Orissa
and various Ministries/Departments of the Government
of India. The Action Plan for 1995-96 prepared by
Government of Orissa envisaged total outiay of Rs.
381.25 crores. This Ministry released Rs. 143.46 crores
to the KBK districts in 1995-96 under various rural
development programmes.

(d) Some of the notable achievements in the KBK
districts reported by the State Government are as
under :

(i) 295.54 lakh mandays were generated under
rural employment programme in KBK districts
during 1995-96.

(ii) Notable progress was made in the field of
horticulture in Rayagada district.

(i) 154 watersheds were approved under
NWDPRA.

(iv) 45141 persons were covered under feeding
programme for old, infirm and indigent.

(v) 2,55,000 hectares of additional irrigation
potential was created.

Oil and Gas Fields

*480. SHRI PRAMOD MAHAJAN : Will the PRIME
MINISTER be pleased to state :

(a) the present position regarding the development
of each of the small and medium size oil and gas fields
in the country;

(b) whether the proposals received so far by the
Government for award of contracts for oil fields under
the first and second offer, have been evaluated and
finalised;
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(c) if so, the details thereof and on what terms and
conditions;

(d) it not, the reasons therefor in each case; and

(e) by when these proposals are likely to be
finalised? .

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (e) The present position in respect of small sized
and medium sized fields offered under First and Second
offer to private companies is given below :

FIRST OFFER : A total of 117 bids were received.
Of these, 30 bids were for 7 medium-sized fields and
87 bids for 24 small-sized fields. 13 small-sized fields
have been awarded to six groups of companies as per
the following details :

Name of Company/Consortium Field

1. Gujarat State Petroleum
Corporation Limited (GSPC),

Hazira. Cambay,
Bhandut, Matar &

Ahmedabad-Niko Resources, Sabarmati.
Canada

2. Selan Exploration Technology Indrora, Bakrol &
Ltd., New Delhi Lohar

3. Larsen & Toubro, Bombay- Dholka, Wavel
Joshi Technologies. U.S.A.

4. Interlink Petroleum Ltd., Baola
Baroda

5. Hindustan Oil Exploration PY-1
Company (HOEC), Baroda-
Mosbacher Energy Co., U.S.A.-
Petrodyne Inc. U.S.A.

6. HOEC, Baroda-GSPC, Asjol
Ahmedabad-Petrodyne Inc.,

US.A

9 small sized fields could not be awarded since
satisfactory bids were not received. Bids for two small
sized fields are under consideration of GOl and
expected to be finalised shortly.

Of the 7 medium-sized fields for which bids were
received, 2 fields viz. Baghewala and D-1, could not be
awarded since satisfactory bids were not received. The
other 5 fieds have been awarded as below :-

Name of Company/Consortium Field

Enron, U.S.A. - Reliance Industries, Mid & South

India. Tapti, Mukta
and Panna

Command Petroleum, Australia - Ravva

Videocon, India-Marubeni, Japan.

Compagnie Geofinanciere, France - Kharsang

Enpro Services, India, Geo Enpro,
India.
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SECOND OFFER :

54 bids were received for development of 7 medium
sized fields and 14 small sized fields. Government of
India has approved award of contract for one medium
sized field Ratna-R-Series to M/s. Essar Qil India Ltd.,
India, and Premier Oil Pacific of U.K. Bids for 4 medium
sized fields were rejected as these were not found upto
the mark. The remaining bids are under consideration
of Government and expected to be finalised shortly.

The medium-sized fields would be developed
through joint ventures between Oil & Natural Gas
Corporation Ltd. (ONGCL)/Qil India Limited (OIL) on the
one hand and the private companies on the other. ONGC
or OIL, as the case may be, have a 40% share in the
venture. The small-sized fields would be developed by
companies on their own, with no participation by ONGC/
OIL, under production sharing contracts signed by the
companies with the Government of India. In both
case, companies would also be required to bear
their share of statutory levies like royalty. cess, etfc.
Foreign companies involved in oil exploration would
be levied income-tax at a fixed rate of 50% while
Indian companies would be governed by the
relevant provisions of the Income-tax. In addition
private companies would share profit oil with the
Government.

Multi Crore Scam in Jammu and Kashmir

4170. SHRI SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the news item captioned “Multi-crore
scam in Kashmir” appearing in “The Indian Express”,
dated June 29, 1996;

(b) if so, the facts thereof;

(c) the follow-up action being taken against guilty
officials; and

(d) the preventive measures being taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI ‘S.R.
BALASUBRAMONIYAN) : (a) Yes. Sir.

(b) to (d). The matter has been thoroughly
investigated- by the State Crime Branch who have
registered a case under Section(s) 420, 409, 468, 120-
B, 471/RPC in March 1996. In pursuance of the said
investigation, one Statistical Assistant has been arrested
and interrogated. Some fraudulent allotment orders have
also been seized and have been sent to Forensic
Laboratory for expert opinion about the origin of the
signatures/writings. The allotment orders pertain to
different years. At this stage, when the investigation is
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in process, the exact quantum of funds involved in the
said fraudulent allotment orders and the responsibility
for complicity and culpability for alleged forgery and
misappropriation has not yet been established. The
case is being vigourously pursued by the State
Government.

Light Rail System Project

4171. SHRI B. DHARMABIKSHAM : Will the PRIME
MINISTER be pleased to state :

(a) the stage at which the Light Rail System Project
of Hyderabad stands at present;

(b) the amount spent on it so far; and
(c) the time by which it is likely to be completed?

.THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) With a view
to introducing a Light Rail Transit System in the city of
Hyderabad, a Joint Stock Company viz., Urban Mass
Transit Company (UMTC) Ltd. under the Companies Act
was registered in 1992 and an initial amount of Rs. 15
lakhs each was released by the Government of India,
Government of Andhra Pradesh and Institutional Leasing
and Financial Services Ltd. (IL&FS) towards the equity
of the Company. Further sum of Rs. 7 crores was
released by the Government of India as advance
towards equity during 1993-94, subject to release a
matching amount by the Government of Andhra Pradesh
for the same purpose.

During 1994-95, UMTC invited “Expressions of
interest from various national/international firms to
execute the project on BOOT/Turn-key basis. The
Company has short-Listed certain firms, thereafter. List
of short-listed firms has been submitted to the
Government of Andhra Pradesh for its approval.
However, decision of the Government of Andhra Pradesh
Is still awaited.

(b) Amount spent, so far, is Rs. 81.55 lakhs.

(c) It is not possible to suggest a time for completion
at this stage.

Human Development Index

4172. SHRI SANAT MEHTA : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether the Government have developed the
machanism for Human Development Index on the lines
of the UNDP;

(b) if so, the details thereof;

(c) whether the Government have worked out
Human Development Index for all the States; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b). No. Sir.

(c) and (d). The Government has not constructed
Human Development Index for the States.

" Slum Clearance

4173. SHRIMAT! JAYAWANT! NAVINCHANDRA
MEHTA : Will the PRIME MINISTER be pleased to state:

(a) whether the Government have provided any
funds for slum clearance for the State of Maharashtra,
particularly Mumbai;

(b) if so, the details thereof since 1991, year-wise;
(c) the progress made in this regard so far;

(d) whether the Government have evolved any other
scheme for slum clearance;

(e) if so, the details thereof; and

(f) the time by which such schemes are likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) In connection
with the development of Dharavi and other slums of
Mumbai, the Government of India have provided funds
to Mumbai during 1986-94 as “one-time” Central
Assistance;

(b) The details of releases made by the Government
of India are as follows :

1986-91 Rs. 85 crores
1991-92 Rs. 3 crores
1992-93 Rs. 7.5 crores
1993-94 Rs. 4.5 crores
1994-96 Nil

Total Rs. 100 crores

(c) As against the amount of Rs. 100 crores
released by Government of India, the State Government
have reported on expenditure of Rs.133.23 crores by
31.3.1995. The achievements under the scheme include
construction of 7118 tenements under Urban Renewal
Scheme, coverage of 15,000 families under Slum
Upgradation Programme, 1029 families under House
Improvement Loan Scheme, 4576 tenements under
Slum Relocation Scheme and coverage of 14,016
families under Dharavi Redevelopment Programme.

(d) to (f). Currently the Government of India is
working out the modalities for a new scheme for the
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development of slums in selected cities and towns
in the country. The details are being worked out and
the scheme s likely to come into operation by
31.3.1997.

[Translation]
Infrastructural Facilities in Bihar

4174. SHRI CHITRASEN SINKU : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the industrialists are not keen to set up
industries in Bihar due to lack of basic infrastructure
facilities in the State;

(b) if so, the details thereof; and
(c) the effective steps being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (c). The industrial development of a State which
includes formulating appropriate policies and
programmes for developing industrial infrastructure is
primarily the responsibility of the concerned State
Governments. The Central Government helps the States
including Bihar in this regard by way of transfer of
resources under the revised Gadgil-Mukherjee formula,
invests in the Central sector projects including
infrastructure related ones, and sponsors schemes and
programmes particularly for developing infrastructure in
the industrially backward areas of the States.

The total .allocation of Central assistance (net) to
Bihar during the period 1992-96 is given below :

(Rs. crores)

1992-93 774.26
1993-94 870.00
1994-95 947.31
1995-96 1056.90

With a view to promoting industrialisation of the
backward areas in the country, the Government in June
1988 announced the Growth Centre Scheme. These
Growth Centres, developed in an area of 400-800
hectares each, would have basic infrastructural facilities
like power, telecommunication, water and banking to
attract industries. Each such centre would be developed
at the cost of Rs.25-30 crore and would be jointly funded
by the Centre/State and financial institutions and market
borrowings. The location of growth centre to the States
has been made on a combined criteria of population,
area and the extent of industrial backwardness.

The Department of Industrial Policy and Promotion
is formulating a revised funding pattern for the Growth
Centre Scheme proposing that the entire requirement
of Rs.30 crore per centre would be funded equally
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by the Central/State Governmetns if funding by the
financial institutions and market borrowings are not
available.

Bihar has been allocated six Growth Centres to be
located at Bhagalpur, Darbhanga. Hazaribagh,
Begusarai, Muzzaffarpur and Chhapra. The project
reports for Hazaribagh and Begusarai have been
approved. for the other centres project reports are
under appraisal. So far a sum of Rs.1.0 crore has
been released by the Central Government for this
scheme.

The “Integrated Infrastructural Development
Scheme” for promotion of small scale industries in rural
and backward areas in the States was approved in
March 1994. The scheme envisages to set up about 50
IID centres during the Eighth Five Year Plan in those
backward/rural areas which are not covered under the
Growth Centre scheme. The estimated cost of each
project is Rs.5.0 crore. to be shared between the
Government of India and the Small Industries
Development Bank of India (SIDBI) in the ration of 2:3.
The share of the Central Government is in the form of
grant and that of SIDBI, as loan.

The State Government of Bihar has so far not sent
any proposal for setting up of the integrated
infrastructure development project in that State.

A Centrally sponsored Export Promotion Industnial
Park Scheme (EPIP) has been formulated with a view
" to involving State Governments in exports efforts and to
provide adequate incentives to them for building up of
infrastructure facilities of high standards. Important
features of the scheme are; (a) Central assistance
available to finance creation of infrastructure facilities
up to 75% of the cost, (b) The State Governments are
to arrange land for the promotion of industrial parks,
and (c) Industrial parks set up under this scheme will
adequately provide for power, water, roads (including
approach roads), sewerage and drainage,
telecommunication and other requisite facilities. Such
facilities shall be of high standards to ensure that the
industrial units established in the Park are able to
function efticiently. Bihar has been allocated one Park
and a sum of Rs. 3.0 crore has been released for this
scheme by the Central Government.

[English]
Upliftment of Lot of Slum Dwellers
4175. SHRI NARAYAN ATHAWALAY : Will tive
PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the
growing magnitude and serious threat being posed by
the tremendous growth of slums in Mumbai-particularly
in Dharavi area and the details thereof;

(b) whether it is a fact that inspite of announcement
of package of schemes with huge financial Central
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allocations during the past ten years there has hardly
been any progress in implementation of these
schemes;

(c) it so. the details of actual utilisation of funds for
improvement of slums in Mumbai under Central Plan
during the last ten years and the results thereof;

(d) whether the Government of Maharashtra has
sought special financial assistance to tackle the problem
of slum dwellers on priority basis; and

(e) if so, the facility/reliet proposed to be provided
to the slum dwellers of Dharavi in Mumbai under the
minimum needs programme? ’

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS. (DR. U. VENKATESWARLU) : (a) The
Government of India are generally aware of the
problems of slums in Mumbai. However, urban
development and slum related matters being State
subjects, the details regarding the growing magnitude
and serious threats being posed by the growth of slums
in Mumbai, particularly in Dharavi area, are not
maintained at the Government of India level.

(b) As a special “one time" grant scheme, the
Government of India has released a sum of Rs. 100
crores to Mumbai for undertaking programmes for
the development and upgradation of slums in
Mumbai.

As reported by Government of Maharashtra, there
has been substantial progress in the implementation of
the various programmes under the Central grant
scheme. )

(c) As against Rs.100 crores released by the
Government of India, the various implementing agencies
for slum improvement and upgradation programmes in
Mumbai have reported the following expenditure :-

Maharashtra Housing & Area Development Authority-
Rs. 113.23 crores; Bombay Municipal Corporation - Rs.
17.36 crores; and Bomaby Metropolitan Regional
Development Authority - Rs. 2.00 crores - totalling about
Rs. 133 cores. The achievements under the scheme
include construction of 7118 tenements under Urban
Renewal Scheme, coverage of 15,000 families under
Slym Upgradation Programme, 1029 families under
House Improvement Loan Scheme, 4576 tenements
under Slum Relocation Scheme and cowverage of
14,016 families under Dharavi Redevelopment
Programme.

(d) and (e). Yes, Sir. Urban development and slum
related matters being State subjects and the grant
provided to Bombay by the Government of India being
a special “one time” scheme, the Government of
Maharashtra has been informed to consider slum
improvement and upgradation programmes under the
State Plan using State funds. ’
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[Transiation]
-
Potable Water Supply

4176. DR. SATYANARAYAN JATIA
PRIME MINISTER be pleased to state

~ Will the

(a) the effective scheme formulated for making
available potable water in the country by the end of
2000 A.D. and the programme made for the purpose of
water supply in urban areas:

(b) the details thereof, State-wise. including the
names of the cities where potable water will be made
available during 1996-97. and

(c) the details of amount to be incurred thereon,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Water Supply
being a State subject, it is the responsibility of the State
Government to plan. execute and maintain water supply
schemes.

However, a centrally sponsored Accelerated Urban
Water Supply Programme for towns having population
less than 20,000 (as per 1991 Census) has been
introduced with effect from March, 1994 Under this
programme cost between the Central Government and
the State Government is shared in the ratio of 1:1. The
details about schemes sanctioned in each State is given
in the Statement-1 attached.

(b) and (c)., As per the information received from
the States. the following six schemes have been
completed during 1996-97

Name of State

g,rrr\ilo. Namewof Schéhe

1. Chowari Himachal Pradesh
2 Tirwagan) Uttar Pradesh

3. Talgram -do-

4. Hastinapur -do-

5. Sasni -do-

6. Singhai Bharaura -do-

So far, water supply schemes for 209 towns have
been approved at an estimated cost of Rs. 164.65 crores
and Central assistance of Rs. 48.49 crores has been
released to the State Governments out of the 8th Plan
allocation of Rs. 50.00 crores. Out of these, five schemes
have been approved during the year 1996-97. The
details about the names of towns, project cost are given
in the Statement-1| attached. Approval of more schemes
for urban areas towns during 1996-97 would depend
upon the receipt of proposals from the State
Governments, their viability and availability of funds.
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STATEMENT-I

Centrally Sponsored Accelerated Urban Water
Supply Programme (AUWSP)

S.No. Name of State

No. of DPR's Total estimated

Approved cost
(Rs. in lakhs)

1. Arunachal Pradesh

2. Assam 1 135.31
3 Bihat 3 233 14
4 Goa 2 51.13
5 Gujarat 8 508.09
6. Haryana 6 778.70
7 Himachal Pradesh 4 326.10
8 Jamu & Kashmu 2 155.10
9. Karnataka 8 475.70
10 Kerala 2 370.82
11, Madhya Pradesh 51 3604.70
12 Maharashtra 7 632.89
13. Manipur 5 186.39
14 Meghalaya 1 195.63
15. Mizoram 1 46.48
16. Nagaland

17.  Orissa 3 204.53
18. -Punjab 3 319.89
19 Rajasthan . 18 1607.38
20.  Sikkim

21, Tamil Nadu 12 448.55
22. Tripura

23. Uttar Pradesh 69 5858.67
24.  West Bengal 3 325.88
209 1646508

STATEMENT-I

Schemes Sanctioned During 1996-97

(Rs. in Lakhs)
SVA*WNavn:g ofm‘” 7N~abr;1~e of - No. ?roject
No. State Town of Cost

schemes
1. Tamilnadu Kodivalasai 5.61 2 9.93
Ayeyempetay-4.32

2. Karnataka Navalgund 1 36.80
3. Kerala Pudukkad 1 137.10
4. Maharashtra Shendurjanaghat 1 117.78
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[English]
Paras TPS Expansion of Maharashtra

4177. SHRI MADHUKAR SARPOTDAR : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government of Maharashtra has
forwarded Paras TPS expansion Project to Central
Electricity Authority for early clearance;

(b) if so. the reasons for delay; and

(c) the time by which the Project is likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (c). In July, 1993
Maharashtra State Electricity Board (MSEB) had
submitted to the Central Electricity Authority (CEA), a
Feasibility Report for setting up 250 MW expansion
project at Paras Thermal Power Station. Since the report
was lacking in essential technical details, MSEB was
advised in October, 1993, to submit a revised feasibility
report, bringing out complete technical details. The same
has not been received so far.

The Proposal can be considered for techno-
economic clearance by CEA only after revised feasibility
report and tie-up of essential inputs/clearances have
been received from MSEB.

[Translation]
Employment in South Bihar

4178. SHRI JAGDAMBI PRASAD YADAV : Will the
MINISTER OF PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether Godda, Dumka, Deoghar, Banda and
Jaumi districts in Bihar are the most backward districts
in the country;

(b) if so, whether the Government propose to create
job opportunities in the said districts for the educated
and uneducated unemployed youth;

(c) if so, the details thereof; and

(d) whether there are provisions in the current Five
Year Plan to overcome the problem of unemployment
and if so, the details therof? .

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d). There is no single specific criterion prescribed for
the identification of the most backward district in the
country. There is no new proposal to create job
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opportunities for the educated and uneducated
unemployed youth specially in these districts. However,
the government is implementing a number of self
employment and wage employment programmes
throughout the country for the poor people. Some of the
important programmes being currently run by the
Government are Integrated Rural Development
Programme (IRDP) and Jawahar Rozgar Yojana (JRY)
in rural areas and Nehru Rojgar Yojana in urban areas.
The Prime Minster's Rojgar Yojana is both for rural and
urban areas. In order to focus on the problems of
backward regions of the country, the second stream of
JRY was introduced in 1993-94 in 120 backward
districts of the country which had a concentration of
unemployment and underemployment. The Employment
Assurance Scheme was (EAS) launched in 1993-94 in
1752 backward blocks, in which the revamped Public
Distribution System was in operation. The EAS has now
been extended to cover 3206 blocks in the country.
Since 1.1.96 the second stream of JRY has been merged
with the EAS.

[English]
Financial Support to Nagar Palikas

4179. SHRI SANDIPAN THORAT : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have formulated
schemes to extend financial support to Nagar Palikas
to enable them to take up development projects to
provide basic amenities to urban population;

(b) if so, the details of such schemes and important
features thereof and financial assistance provided to
Nagar Palikas in Maharashtra during the last five years
and the results achieved;

(c) the details of outlays provided during the current
year to provide financial assistance to Corporations
and Municipal Committees/Nagarpalikas to take up
schemes of civic amenities; and

(d) the details of proposals received from the
Government of Maharashtra in this regard and the action
taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) The details of schemes to extend finanical
support to Nagar Palikas to enable them %o take up
development projects to provide basic amenities to
urban population through various Centally sponsored
schemes are provided in Statements |, II, Ill and IV.

(c) The current year's outlays for different schemes
are net finalised as the State Government has been
requested to provide certain check-list information
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regarding utilisation of funds released earlier etc., for
certain schemes.

(d) Under the Centrally sponsored schemes of
Integrated Development of Small and Medium Towns
(IDSMT) and Infrastructural Development Mega Cities.
State Level Sanctioning Committees are competent to
consider proposals for urban development. No proposals
approved by the State Level Sanctioning Committee
have been received from Government of Maharashtra
under these two schemes for release of Central
assistance. Proposals under the Accelerated Urban
Water Supply programme received and the action taken
thereon are described in Statement-lIi.

STATEMENT-I

Scheme of Integrated Development of Small and
Medium Towns (IDSMT)

The salient features of the IDSMT Scheme are as
follows :

(i) Scheme Coverage :

IDSMT is applicable to towns/cities with population
upto 5 lakhs where elections to the local bodies have
been held. IDSMT is not be applicable to towns covered
under the Prime Minister's Integrated Urban Poverty
Eradication Programme. (IUPEP), i.e., towns with
population between 50,000 and 1 lakh.,

(ity Scheme Components :

The components will consist of works having city/
town wide significance which are in accordance with
the City/Town Development Plans. These may include
strengthening of Master Plan roads (including street
lighting) and drainage works, development of bus/truck
terminals, sites and services, market and shopping
complexes, tourist facilities, city/town parks etc.

(iliy Financing Pattern :

The Scheme envisages a mix of grants (Central
and State) and loans/internal (municipal) revenues for
IDSMT projects. Project cost, grant and loan/internal
resources components will vary between towns as
follows :

Category of Project Grant Loan/Internal

Town/Population Cost % Revenues%
Range (Rs. Lakhs)

A (<20000) 100 80% 20%
B (20000-50000) 200 75% 25%

C (50000-100000) 350 71% 29%

D (1-3 lakhs) 550 64% 36%

E (3-5 Lakhs) 750 60% 40%

The Grant components is to be shared between the
Central and State Governments in the ratio of 60:40.
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(iv) Implementation Mechanism :

IDSMT projects are to be sanctioned and montiored
by a State Level Sanctioning Committee consisting of
Central and_State Government representatives. Based
on the sanctions, Central assistance will be released.

(v) IDSMT in Mahrashtra

During 1991-96, 48 towns of Maharashtra have been
covered under IDSMT and Central assistance of Rs.
14.14 Crores released to Maharashtra. The IDSMT
projects are in various stages of progress.

STATEMENT-II

Scheme of Infrastructual Development in
Mega Cities

1. The key features of the Scheme are :

(i) The Scheme is applicable to Bomaby,
Calcutta, Madras, Bangalore and Hyderabad.

(i) The Scheme is administered through the
Ministry of Urban Affairs and Employment
and funds are channelised through a
specialised institution/nodal agency at the
State level.

(i) The sharing between Central and State
Governments is in the ratio of 25:25 and the
balance 50% is to be met from institutional
finance, through financing institutions and
capital market. Borrowing could be either by
the nodal agency or by the implementing
agencies. Project land and private invegtment
could partially substitute institutional finance
subject to overall parameters of the project
under consideration.

(iv) The funds from Central and State
Governments flows directly to the specialised
institution/ncdal agency as grant. The nodal
agency is required to constitute a revolving
fund with the help of Central and State shares
out of which finance could be provided to
various agencies such as Water and
Sewerage Boards, Municipal Corporations,
etc.

(v) The nodal agency is required to provide
project-related finance for urban
infrastructure including water supply
sewerage, drainage, sanitation, city transport,
networks, land development, slum
improvemnt, solid waste management, etc.
Finance is not to be provided under the
Scheme for power, telecommunication, rolling
stocks like buses and trams, primary health/
education, projects of minor nature which
can be easily implemented out of local funds,
MRTS/LRTS projects or porjects which are
highly capital-intensive and long duration
projects and for long-term studies, etc.
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2. For Mumbar Mega City Project. the Bombay
Metropolitan Region Development Authority (BMRDA)
1s the nodal agency. Municipal Corporation, CIDCO,
etc. are the implementing agencies. The details of Central
assistance released to Bombay during the last three
years (the scheme was started from 1993-94) are as
follows.

Central Share released
93-94 94-95 95-96

Mumbai 201 16.1 18.08

Under the Mumbai Mega City Programme. projects worth
ot Rs. 266.83 crores have been approved till 1995-96
and an amount of Rs. 82.02 crores is reported to
have been spent. Works are in various stages ot
progress.

STATEMENT-III

Accelerated Urban Water Supply Programme

The Accelerated Urban Water Supply Programme.
initiated midway through the 8th Plan in March. 1994,
provides for central assistance of 50% for water supply
schemes in towns having population less than 20,000
(As per 1991 census). The implementation of the
scheme is at Appendix-1. Seven water supply for Patur,
Deulgaon Raja, Lonar, Main Dargi, Telhara, Kundalwadi,
Shedurjanaghat at a total cost of Rs. 632.89 lakhs
have been sanctioned and Rs. 214.16 lakhs have
been released so far in Mahrashtra as detailed
below :

Year Amount
1993-94 Rs. 85.36 lakhs
1994-95 Rs. 92.50 lakhs
1995-96 Rs. 36.30 lakhs

Eight project proposals in respect of towns Saswad,
Rahatampimplas, Indapur, Dudhani, Sonepeth, Hadgon,
Parandha, Biloli at a total project cost of Rs. 2171.20
lakhs are under scrutiny.

APPENDIX-I )

Guidelines on Accelerated Urban Water Supply
Programme (Launched in 1993-94)

Purpose To provide safe and adequate
water supply

Funding 50% by Central Government and
50% by the State Government
including 5% beneficiary/town
contribution

Selection of . By State Level Selection

Towns Committee under the
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Chairmanship of Secretary to the
State Government in charge of
Urban Water Supply. Prionties be
given to towns with special
problem like very low per capita
supply. distant or deep water
source. drought prone area,
excess salinity, fluoride, iron
content in water. high incidence of
water borne disease.

Scheme Should cover whole town with a
mix of individual house connection
and public stand ports. 70 LPCD
for house connection and 40 LPCD
for public stand.

Tarift : Rashistic tanff structure should be
evolved to meet O & M expenditure.

Approval by Schemes are considered for

Central approval in the order of priority

Government given by the State Government

subject to availability of funds In
the State share out of allocation
under the scheme.

STATEMENT-IV

Low Cost Sanitation Programme

Under the Low Cost Sanitation Scheme for
liberation of scavengers which has been launched with
the objective of conversion of the existing dry latrines
into low cost pour flush latrines a mix of subsidy from
Government and loan from HUDCO is provided for
implementation of the scheme on whole town basis.
The main features of the scheme are at Appendix-2.

In the State of Maharashtra. so far 11 schemes
have been approved for covering 152 towns under the
programme with a project cost of Rs. 3651.63 lakhs and
a loan amount of Rs. 1355.61 lakhs subsidy of Rs.
1123.40 lakhs has been sanctioned for construction/
conversion of 136997 units.

APPENDIX-2

Guidelines of Integrated Low Cost Sanitation
Scheme for Liberation of Scavengers

Purpose . Conversion of dry latrines by twin
pit pour flush latrines and
construction of new latrines where

none exists.

Beneficiary . All categories of population
wherever dry latrines are in
operation or no sanitation facility
exists including those living in

slum and squatter colonies

Selection of © By the State Government with
Towns priority to  towns  having
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predominance of dry latrines.
Proposals may be sent for towns
having population not exceeding
5 lakhs as per 1981 census.

Financial pattern : Subsidy and loan sanctioned in a
synchronised manner by HUDCO
as per following pattern for

construction upto substructure.

Subsidy Loan

Category Beneficiary
Contribution
EWS 45% 50% 5%
LIG 25% 60% 15%
MIG/HIG - 75% 25%
Loan extended by HUDCO @ 10%
interest repayable in 7 years.
Unit Cost Unit Cost is fixed from time to time
and the last revision was in
October, 1994. The Unit rates fixed
are
5 User Units - Rs. 3,000.00
10 User Units - Rs. 4,500.00
15 User Units - Rs. 5,250.00
25% extra is allowed for hill areas -
and North Eastern States.
Aproval of Done by Coordination Committee
Scheme under the Chairmanship of Joint

Secretary, Ministry of Urban Affairs
& Employment.

Deep Sea Fishing Sickness

4180. SHRI BHAKTA CHARAN DAS : Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) whether the Government have constituted any
Committee to look into causes of sickness of the deep
sea fishing industry;

(b) if so, when and the composition of the said
committee; ’
(c) whether the Committee has submitted its report;

(d) if so, the salient features of recommendations
made therein; and

(e) the steps taken by the Government to implement
them?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) Yes, Sir.

(b) A Technical Committee was constituted on
10.5.1993 under the Chairmanship of Shri P. Murari,
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IAS (Retd.) former Secretary to the Government of India,
and comprised of representatives of SCICI, Marine
Products Export Development Authority, Indian Council
for Agricultural Research, Fishery Survey of India,
representatives of the fishing industry among others, as
well as officers of concerned Ministries.

(c) The Committee has submitted its report on
31.03.1994.

(d) The recommendations of the Committee relate
to policy measures. finanical restructuring and reliets,
debt repayment schedules, development of
infrastructure, marketing support, legal framework,
training & research and development etc.

(e) Action for’ implementation of the
recommendations of the Committee has been initiated
at inter-Ministerial level.

[Translation]
Employment in Bihar

4181. SHRI BRAJ MOHAN RAM : Will the PRIME
MINISTER be pleased to state :

(a) the target fixed for educated unemployed for
providing self-employment to them in the urban areas
of Bihar; and

(b) the schemes under*which the amount was
provided as loan in various districts of Bihar during the
last three years and the details of amount provided
therein separately and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) This Ministry
has been implementing Nehru Rozgar Yojana since
1989 throughout the country. Including Bihar, for
providing selt employment and wage employment
opportunities to all urban poor living below the poverty
line. The targets under the Yojana are fixed on year to
year basis. In respect of Bihar, a target of 47,226 persons
was fixed as on 31.3.96 since the inception of the Yojana
for provision of assistance for setting up self-employment
ventures.

(b) This Ministry does not monitor implementation
of the NRY at District level. However, under the Scheme
of Urban Micro Enterprises (SUME) of NRY a maximums
subsidy upto Rs. 4,000/5,000 per beneficiary is
provided to General and SC/ST beneficiaries
respectively for setting up self employment ventures.
The loan amount provided by banks is generally three
times the subsidy amount. As on 31.3.96 a total subsidy
of Rs. 503.14 lakhs has been sanctioned in Bihar under
SUME.
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[English]
Failure of Schemes

4182. SHRI P.R. DASMUNSI : Will the PRIME
MINISTER be pleased to state :

(a) whether it is a fact that the PMRY and NRY
Schemes have completely failed in West Bengal and
Bihar Municipal Towns due to non-cooperation of Banks
and ineffective functioning of civic bodies; and

(b) it not, the actual position in this regard with
special reference to Calcutta, Howrah, Siliguri, Asansol
Corporation areas of West Bengal and Patna, Bhagalpur
city area of Bihar.in the year 1993-94, 1994-95,
1995-967?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) PMRY: On
the basis of information collected from the Ministry of
Industry (Small Scale Industries) :
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The Progress of West Bengal and Bihar under Prime
Minister's Rozgar Yojana is low as compared to the All
India progress. The scheme is implemented through
District Industries Centres and not through the Municipal
Corporations. Efforts are being made to improve the
progress of these two States. In this regard, continuous
monitoring of the scheme is done at the Central level
and State level.

NRY : The progress under the Scheme of Urban
Micro Enterprises, a component of Nehru Rozgar Yojana.
has not been satisfactory in West Bengal and Bihar
during the years 1993-94 and 1994-95. There has,
however, been some improvement during 1995-96 in
both the States.

(b) PMRY : Centrally, the progress of the PMRY
Scheme is maintained district-wise and not Town-wise.
Information is given in Statement-| enclosed.

NRY : Implementation of NRY is not monitored by
the Government of India at the Town or District level.
The details of targets and Achievements for the States
of West Bengal and Bihar under SUME during the last
three years are given in Statement-ll enclosed.

STATEMENT-I
The targets and achievements in respect of Calcutta, Howrah, Siligufi, Durgapur and West Bengal State is given
as under :

S. " Name of State/ 1993-94 189495 199596
No. District Target No. of Target No. of Jarget No. of
cases cases cases

sanctioned sanctioned sanctioned

~ by banks by banks - by banks
1 Calcutta 575 105 1900 206 1900 744
2 Durgapur® 350 92 1228 456 1228 720
3. Siliguri 100 38 300 120 300 220
4 Howrah 450 44 1108 351 1108 514
5 West Bengal 4558 980 22900 9441 22900 10184

Asansol.

The figures are both for Dugapur and Asansol. Sub-DIC Durgapur is monitoring the progress under PMRY for Durgapur and

- Targets and Achievements in respect of Patna and Bhagalpur. District in Bihar are as under :

S. Name of State/ 1993-94 1994-95 1995-96

No. District Target No. of Targets No. of cases Target No. of
cases . cases cases

sanctioned sanctioned sanctioned

by banks by banks by banks
Bhagalpur* 93 43 625 259 625 340
2. Patna* 330 188 1525 732 1525 1094
Bihar 3070 2051 22150 11705 22150 17790

* Information pertainis to Bhagalpur/Patna district as a whole

and not to Urban area alone
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STATEMENT-II

Targets and Achievements under SUME of NRY from 1993-94 to 1995-96

199394

Targets Achievements
West Bengal 12930 4368
Bihar 6941 1987
All India ' 125884 — WTSQ—ZEB—E

_..199495 _..._ 199596
Targets Achievement Target Achievement
13397 3042 21293 17587
22038 . 31321 14026
75766 124595 67978 125308

Note : The targets include the shortfall in achievement from the previous year.

Poverty Alleviation Schemes

4183. SHRI RANJIB BISWAL : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the details of poverty alleviation schemes
formulated during the last three years for Rural and
Backward people of Orissa;

(b) the funds allocated thereof;
(c) the percentage of utilisation of funds;

(d) the reasons for non-utilisation of remaining
funds;

(e) whether funds have been sanctioned to some
newly created districts of Orissa like Jagatsinghpur etc.;

(f) if not, the reasons therefor; and

(g) the steps taken to establish and strengthen the
infrastructural and monitoring systems in the newly
created districts of Orissa?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
In 1993-94 the Union Government, in an effort to intensify
rural .employment, introduced the Intensified Jawahar
Rozgar Yojana (IJRY) or JRY Second Stream in 120
backward districts of 12 *States in the country where
there is a concentration of unemployment and under-
employment. Nine districts of Orissa were covered
under the IJRY. (Since 1.1.1996, the IJRY has been
merged with the Employment Assurance Scheme).

In additon, a new scheme for poverty alleviation in
1993-94 called the Employment Assurance Scheme
(EAS) was introduced 1775 identified backward blocks
situated in the drought prone areas, desert areas, tribal
argas and hill areas in which the Revamped Public
Distribution System (RPDS) was in operation. The EAS
has since been extended to cover 3206 blocks in the
country. The additonal blocks include the new Drought
Prone Area Programme (DPAP) and Desert
Development Programme (DDP) blocks, Modified Area
Development Approach (MADA) blocks, flood prone
blocks and blocks previously covered under the

Intensified Jawahar Rozgar Yojana (IJRY) The objective
of this scheme is to provide assured employment of 100
days of unskilled manual work to the rural poor over 18
years and below 60 years of age who are in need of
employment and seeking it, but cannot find it either on
farm or on other allied operations or on the normal
plan/non-plan works during the lean agricultural season.

(b) and (c). The tunds allocated and percentage
utilisation of funds under these two poverty alleviation
schemes during 1993-94 to 1995-96 in the State of
Orissa are given in the table below :

Intensified Jawahar Rozgar Yojana

(Rs. lakh)
\;;u‘.‘” Alloéétion Funds » % age
. Utilised Utilisation
1993-94 7143.80 1911.20 26.75
1994-95 7143.80 6803.10 95.23
1995-96 3978.80 3987.50 100.22
Employment Assurance Scheme
(Rs. lakh)
Year Funds Funds %age
Released* Utilised Utilisation
1993-94 5335.00 1280.40 24.00
1994-95 9855.00 11655.90 118.27
1995-96 14325.00 13133.80 91.68

* EAS is a demand driven scheme and therefore no State-
wise allocations are made.

(d) in 1993-94 the under utilisation of funds under
these two programmes is attributed to the fact that
though these programmes were launched in October,
1993, the actual implementation took place in the last
quarter of 1993-94.

(e) Yes, Sir.
(f) Does not arise.

(g) In the newly created dsitricts of Orissa, rural
economic infrastructure is being strengthened under
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the Jawahar Rozgar Yojana (JRY) and Employment
Assurance Scheme (EAS) through the creation of
community and social assets. Under the Integrated
Rural Development Programme (IRDP) programme
infrastructure is being strengthened through a 20%
allocation of tunds for the purpose. The monitoring and
evaluation of these programmes in the newly created
district of Orissa is also done as per the provisions laid
down in the guidelines of the poverty alleviation
programmes. The Government regularly reviews the
implementation of rural poverty alleviation programmes
namely the Integrated Rural Development Programme
(IRDP), Jawahar Rozgar Yojana (JRY) and Employment
Assurance Scheme (EAS) in various States through the
Central Level Coordination Committee (CLCC), State
Level Coordination Committee (SLCC) and at the District
Level by the Governing Body of the District rural
Development Agencies (DRDAs). These programmes
are also monitored through a regular submission of
comprehensive progress reports from the States on key
indicators and through an intensive regiment of field
inspections by officers of the Centre. State and the
implementing agencies at the district, block and village
level. In addition the physical progress is also monitored
by the Department of Programme Implementation.

Cogentrix Power Project

4184. SHRI ANAND RATNA MAURYA : Will the
PRIME MINISTER be pleased to state :

(a) whether as compared to the BHEL, India the
Cogentrix has lesser capacity and the cost of power
would be 2.50 paise per kilowatt whereas with BHEL it
will be 1.81 paise per kilowatt:

(b) whether any comparative survey was done in
this regard before signing this agreement with a foreign
firm;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No. Sir.

(b) to (d). Do not arise.
[Translation]

Development of Fruit and Vegetable
Processing Industries

4185. SHRI JAI PRAKASH AGARWAL : Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) the number of organisations of Delhi Government
and Cooperative Sector units functioning for the
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development of Fruit and Vegetable Processing
Industries in the National Capital Territory of Delhi during
the last three years:

(b) the details thereof. location-wise;

(c) whether the Government are contemplating to
accord approval to some more units in this regard: and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (d). Commissioner of Industries, Government
of the National Capital Territory of Delhi, is the nodal
agency responsible for the development of the fruit and
vegetable processing industry in Delhi, on the
recommendations of which the Ministry of Food
Processing Industries have provided grant-in-aid of Rs.
3.00 lakhs to M/s. All India Social Justice Organisation
for setting up a Food Processing-cum-Training Centre
at Village Burari in West Delhi during the year 1995-96.
In Delhi there are 357 licencees under the Fruit Products
Order, 1955 engaged in processing, development of
fruit processing industries in which the only unit in the
Cooperative Sector is owned by M/s. NAFED Processed
Foods and is located at Lawrence Road Industrial Area,
New Delhi. Except for a licence under the Fruit Products
Order,1955 to manufacture fruit products, no industrial
licence, approval is necessary for setting up a fruit and
vegetable processing industry.

[English]
New Variety of Cotton

4186. SHRI.KRISHAN LAL SHARMA : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased
to state :

(a) whether a new insect resistant variety of cotton
has been developed which will at least drastically cut
the use of chemical pesticides;

(b) if so, the details thereof;

(c) whether the field trials have been concluded in
respect of this variety; and

(d) if so, the results achieved?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b). No, Sir. However, a multi-institutional project
has been launched to develop transgenic cotton
resistant to insect pests in March, 1994.

(c) and (d). Field trials would be initiated based on
successful transformation and regeneration of Indian
cultivators.
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Sewerage System in Delhi

4187. SHRI PITAMBAR PASWAN : Will the PRIME
MINISTER be pleased to state :

(a) whether Government have any plan tor
sewerage system in the colonies of Trans Yamuna which
have been regularised so far;

(b) if so, the details thereof: and

(c) the ime by which the work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes. Sir.

(b) Out of 258 colonies. regularised so tar in Trans-
Yamuna area, sewerage system already exists in 93
colonies. In 53 colonies sewerage has been laid and
shall be commissjoned on completion of other anciliary
works which are in progress. In 12 colonies works had
been tendered/allotted for execution and some are in
progress. In 41 colonies schemes have been prepared
and the residents have been asked to deposit the
development charges the residents have been asked to
deposit the development charges and in respect of 59
colonies investigation/feasibility studies for sewerage
system are irecunder process.

(c) It depends upon the deposit of development
charges for sewerage by the beneficiaries as per policy
of DWS & SDU.

Hostel Facility
4188. SHRI T. GOVINDAN : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are considering to
provide hostel accommodation to those who are coming
from different States for joining Central Government
service in view of the fact that they are to wait for
allotment of accommodation for atleast 25 years; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). No
such proposal for providing hostel accommodation to
all those coming from different states for joining the
Central Government is under consideration of the
Government at present. However, at present the
following accommodation is being constructed/proposed
to be constructed at the following locations which is
likely to bring about considerable improvement in the
waiting period :

1. Minto Road, New Delhi : 56
2. DIZ Area, New Delhi : 60
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3. Dev Nagar : 1515
4. Mata Sundari Area : 2017
5. Aliganj opposite Jor Bagh : 780
6. Vasant Vihar : 147
7. Moti Bagh : 42
8. Sector 10, R.K. Puram : 499
9. LNA : 376

"

Insurance Cover

4189. SHRI N.S.V. CHITTHAN : Will the PRIME
MINISTER be pleased to state :

(a) whether Insurance coverage has been made for
the construction workers employed at HUDCO
constructions;

(b) if so, the details thereot; and

(c) the total number of such claims settled during
last five years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). In
respect of construction projects directly implemented by
HUDCO, workers are covered under the Workmen
Compensation Act through Insurance Policies.

(c) No such claim has been received by HUDCO
during the last five years.

World Bank Loan to Orissa Power Sector

4190. SHRI SRIBALLAV PANIGRAHI : Will the
PRIME MINISTER be pleased to state :

(a) when was the World Bank loan sanctioned for
improvement & reforms in energy sector for Orissa;

(b) whether the amount has been fully utilised,;
(c) if not, the reasons therefor;

(d) the time by which the Orissa Power Sector
Restructuring Project is likely to be started; and

(e) the areas identified for this project?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARLI) : (a) to (e). An agreement for a
loan of US $ 350 Million was signed with the World
Bank on 10th July, 1996 for the Orissa Power Sector
Restructuring Project. The proposed Orissa Power
Sector Restructuring Project includes assisting the newly
set-up Corporate entities viz., the Orissa Hydro Power
Corporation (OHPC) and the Grid Corporation of Orissa
(GRIDCO) in undertaking their institutional
development. The project seeks to extend assistance to
GRIDCO in its programme for Transmission and



51 Written Answers
Vg

Distribution related activities. The project also covers
facilitating the operationalisation of the Orissa
Regulatory Reforms Commission and undertaking of a
variety of demand side measures. The loan is to be
utilised by the year 2002 AD. The restructuring exercise
of energy sector in Orissa has already started.

Oil Search Projects

4191. SHRI SAMIK LAHIRI
MINISTER be pleased to state :

(a) whether the Govern.mem have abondoned the
Oil search Projects in different parts of West Bengal,
and

© Will the PRIME

(b) if so, the number and the details of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No. Sir. Exploratory efforts in West Bengal are
continuing in the form of 2D&3D seismic data acquisition,
processing and interpretation. Drilling is being carried
out for coal bed methane in Durgapur Depression.

(b) Does not arise in view of (a) above.

Forest Fire in Doda District

4192. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) the number of incidents of forest fire reported in
Doda district of Jammu and Kashmir during the last
three years in which timber depots of forest corporation
were gutted and estimated loss in each case;

(b) whether investigation work has been assigned
to any special investigation agency; and

(c) the name of contractors who were extracting/
collecting timber to the depots before getting of such
timber?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY ‘AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c). The information is
being collected and will be laid on the Table of the
House.

People below Poverty Line

4193. SHRI MURALIDHAR JENA : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the expert groups set up to estimate
the number of poor people in the country has suggested
any guidelines or criteria for identifying such people;
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(b) it so, the detail of criteria/guidelines suggested;

(c) whether any assessment about the number of
people living below poverty line as per 1991 census
has been made; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR!I YOGINDER K. ALAGH) : (a)
and (b). Yes, Sir. The guidelines are as
follows :

(1) The Poverty Line recommended by the Task
Force on projection of minimum needs and
effective consumption demand, namely, a
monthly per capita total expenditure of Rs.
49.09 (rural) and Rs. 56.64 (urban) at 1973-
74 prices, be adopted as the base line at all
India level. This was anchored in the
recommended per capita daily intake of 2400
calories per day in rural areas and 2100
calories per day in urban areas with
reference to the consumption pattern as
obtained in 1973-74. The Group has further
recommended that these norms may be
adopted uniformly for all States.

(2) State Specific poverty line should be
estimated as follows : The standardised
commodity basket corresponding to the
poverty line at the national level should be
valued at the prices prevailing in each State
in the base year, i.e. 1973-74. for updating
poverty line to the current prices in a given
year, a State—Specific consumer price index
is needed. For this purpose, the observed
all-India consumption pattern of the 20 to 30
per cent of the population around the poverty
line in 1973-74 should constitute the State-
specific weightline diagram.

(3) It is necessary that the deflators chosen
should satisfy three main requirements : (1)
they should be State-specific, consistent with
the adoption of State-specific base year
prices, (ii) they should reflect, as closely as
possible, prices relevant to the consumption
baskets of those around the poverty line,
and (iii) the data base for the construction of
the deflators should be periodically
available, comparable across States and
consistent.

(4) The Group came to the conclusion that it
would be most suitable to rely on the
disaggregated commodity indices from
Consumer Price Index for Agricultural
Labourers (CPIAL) to update the rural poverty
line and a simple average of suitably weighted
commodity indices of Consumer Price Index
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for Industrial' Workers (CPIW) and Consumer
Price Index on Urban Non-manual
employees (CPINM) for updating the urban
poverty line.

(5) Given the updated State-wise poverty lines
and the corresponding size distribution of
per capita consumption expenditure (PCCE)
of National Sample Survey (NSS). the
number of poor as a percentage of total
population or the poverty ratio should be
calculated seperately for rural and urban
areas for each State.The absolute number of
poor in each State in rural and urban area
should be calculated by applying the poverty
ratio to the estimated population as given by
the Registrar General of Census. The all-
India (rural and urban) poverty ratio should
be derived as a ratio of the aggregate number
of State-wise poor persons to the total all-
India (rural and urban) population. The
implicit all-India poverty line may be worked
out, given the all-India poverty ratio and the
all-India distribution of population by
expenditure classes obtained from the same
NSS survey.

(6) The poverty line and poverty ratio in respect
of States, where availability of adequate data
is a constraint, may be assigned from
neighbouring areas on the basis of
consideration of physical contiguity of areas
and similarity of economic profile as indicated
by other economic parameters.

(7) The NSS consumption surveys-which are
carried out every 5 years yielding State level
estimates of mean per capita total
consumption expenditure and the size
distribution of population around the mean,
should be the basic source of information for
estimating, on a quinguennial basis, the
proportion of the population below the poverty
line and poverty ratios following the
recommended method should be worked out
for the years 1977-78, 1983 and 1987-88
and onwards, as and when the State-wise
results of quinquennial NSS runds of
comprehensive household surveys are
available.

(8) The Group favours exclusive reliance on the
NSS data on household consumption
expenditure (without any adjustment) for
estimating the poverty ratio by States and in
rural and urban areas.

(c) and (d). Data on Household Consumption
Expenditure released by the National Sample Survey
Organisation (NSSO) are the basis for estimating poverty.
Census operations do not cover an assessment of
poverty.
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Rural Electrification in Assam

4194 SHRI DWARAKA NATH DAS : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware that till date
only 60% villages have been electrified in Assam, and
heavy load-shedding is going on;.

(b) if so, the details thereof;

(c) whether there is any provision of the
Government to supply free electricity to SC/ST people
In the country;

(d) if so, the details thereof; and

(e) the steps taken to complete rural electrification
work in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). As per available
information, out of the 21995 inhabited villages in
Assam, 21887 villages (including some of the villages
not included in the census 1981) have been electrified
by the end of March, 1996. Distribution of electricity
supply is within the jurisdiction of the State Government.
As per the information available there was no statutory
power cut in Assam in July, 1996. State Government/
SEB, however, regulates the supply of electricity by the
way of load shedding, depending upon day to day
availability of power.

(c) and (d). No, Sir.

(e) Rural Electrification schemes are formulated and
executed by the respective State Electricity
Board according to the priorities fixed by the State
Government and the availability of financial and other
resources.

MP’s Funds

4195. SHRIMATI LAKSHMI PANABAKA : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government are aware that Area
Development Fund Rs. One crore earmarked for
Members of Parliament to spend in their constituencies
is not sufficient;

(b) it so, whether, any decision has been taken to
enhance the Fund of Rs. One crore; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
As per para 1.2 of the guidelines on MP Lacal Area
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Development Scheme, each MP has a choice to
suggest to the District Collector, works to the tune of
Rs.1 crore per year in his or her constituency. Some
M.Ps have suggested that the amount of Rs. 1 crore
be enhanced on the ground that the same isd
insutficient.

(b) No, Sir.

(c) Does not arise.

Non-conventional Energy
Sources in Karnataka

4196. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have taken any step to
tap power from the non-conventional energy sources in
Karnataka;

(b) if so, the steps taken in that direction during the
Eighth Plan;

(c) the achievement made in this regard during that
Plan period; and

(d) the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.
S. VENUGOPALACHARI) : (a) and (b). Significant
emphasis has been placed during the 8th Plan on
generation of power from non-conventional energy
sources in the country, including Karnataka State.
Steps taken include, commercialisation through
private sector participation, introduction of fiscal
incentives by Central and State Govts. favourable
policies by State Electricity Boards, soft loans,
budgetary support for limited demonstration projects,
international assistance and institutional
arrangements.

(c) and (d). In the area of Small Hydro Power
upto 3 MW capacity, 2 projects of aggregate capacity
of 1.35 MW have been commissioned so far during
the 8th Plan period. 22 projects aggregating to 33
MW have been allotted to the private sector and are
at various stages of installation. 14 potential sites
have been identified in the state which may be
considered suitable for installation of Wind Farm
projects. A 2 MW Wind Farm Demonstration project
has been commissioned at Kappataguda in
Dharwar district. In addition, preliminary interest
has been shown by four sugar mills in the State
to undertake bagasse based cogeneration
projects.
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[Translation]
Poverty Line

4197. SHRI LALIT ORAON : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the revised norms to ascertain the persons living
below poverty line;

(b) the present income limit fixed in this regard;

(c) the State-wise number of persons living below
the poverty line;

(d) whether the number of persons living below
poverty line is continuously increasing in Bihar; and

(e) 1t so, the details thereof and the reasons
thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) The Task Force on Projections of Minimum
Needs and Effective Consumption Demand constituted
by the Planning Commission in 1979 recommended a
poverty line of Rs. 49.09 per capita per month for rural
areas and Rs.56.64 per capita per month for urban
areas at 1973-74 prices. This has been used as the
criteria for estimating persons living below the poverty
line. The poverty lines have been updated for the
year 1987-88 as monthly per capita consumption
expenditure of Rs.132.0 in rural areas and Rs.152.3 in
urban areas. -

(c) The lastest estimates for state-wise number of
persons living below the poverty line are available for
the year 1987-88. These are given in the statement
attached.

(d) and (e). No, Sir. The incidence of poverty in
Bihar has declined from 40.54 per cent in 1983-84 to
34.44 per cent in 1987-88. The number of people below
poverty line also declined from 301.05 lakh in-1983-84
to 278.12 lakh in 1987-88.

STATEMENT

State-wise Number of People below
Poverty Line in 1987-88

S.No. States No. of People below
poverty line (lakhs)
1 2 3
1.  Andhra Pradesh 165.16
2. Assam 37.44
3. Bihar 278.12
4. Gujarat 56.12
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1 2 3
5. Haryana 14.24
6. Himachal Pradesh 3.49
7. Jammu & Kahsmir 7.81
8. Karnataka 117.05
9. Kerala 38.63
10. Madhya Pradesh 195.71
11.  Maharashtra 183.67
12. Orissa 119.61
13. Punjab 9.59
14. Rajasthan 84.31
15. Tamil Nadu 152.23
16. Uttar Pradesh 389.35
17. West Bengal 142.60
All India 2014.06
NB : (i) The number of persons below poverty line relates

to the population as on Ist October, 1987

(i) The results are based on National Sample Survey
on consumer expenditure relating to 43rd round
(July 1987—June, 1988.)

Non- Conventional Energy
Sources, Gujarat

4198. SHRI N.J. RATHWA
MINISTER be pleased to state :

© Will the PRIME

(a) the details of the various projects launched to
discover non-conventional energy sources in Gujarat
especially in tribal areas, during the last three years;

(b) the places selected for setting up of these
projects alongwith the details of funds allocated therefor
during the last three years; and

(c) the projects-wise details of funds allocated
during the current year alongwith the details of amount
spent till date?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) The Government has
launched a wide range of schemes for the utilisation of
non-conventional energy sources, all over the country,
including in the State of Gujarat, Major schemes include
installation of family size biogas plants, community/
institutional night soil based biogas plants, improved
chulhas. Solar lanterns, solar domestic lights, urjagram.
biomass gasifiers etc. in the State of Gujarat including
in tribal areas of Guijarat, during the last three years.

(b) and (c). These schemes are being implemented
throughout the State including in tribal areas. There is
no State-wise allocation of funds under the schemes.
Details of funds released to Gujarat for these schemes
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during the last three years and during the current
financial year 1996-97 are given in the statement
enclosed.

STATEMENT
o (Rs. in lakhs)
S.No. Year Funds released to the
State of Gujarat
1. 1993-94 1587.55
2. 1994-95 1228.77
3. 1995-96 166.60
4. 1996-97 (upto 31.8.96)

385.80

[English]
Development of Slums

4199. DR. KRUPASINDHU BHOI : Will the PRIME
MINISTER be pleased to state :

(a) the total funds earmarked during the Eighth
Plan period for the development of slums;

(b) the allocation made to different States for the
development of slums during this plan period, year-
wise;

(c) the slums areas identified in different towns and
cities in Orissa for development during the above plan;

(d) the amount spent for the slum development in
Orissa during this plan period; and

(e) the details thereof year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
only Plan Scheme for the development of the slums is
the Environmental Improvement of Urban Slums (EIUS),
where in, funds are allocated by the State Government
from its own resources. The Union Government monitors
this scheme at the State level. A statement indicating
State-wise and year-wise outlay for the EIUS during the
Eighth Plan period is enclosed.

(c) EIUS being a State Plan Scheme, the State
Government indentifies slum areas in ditferent cities
and towns, keeping in view its needs and priorities.

(d) and (e). The amount spent for slum development
in Orissa under EIUS, during the Eighth Plan period is
as under :-

Year Rs. in Lakhs

1992-93 : 56.00
1993-94 . 56.00
1994-95 : 56.00
1995-96 : 80.00

(anticipated)
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STATEMENT
(Rs. in lakhs)

S. States/UTs 1992-93 1993-94 1994-95  1995.96
No. (Prov.)
1.  Andhra Pradesh 433 402 292 192
2. Assam 35 35 40 60
3. Bihar 350 390 300 300
4. Goa 5 2 -

5. Gujarat 220 300 325 600
6. Haryana 200 190 253 500
7. Himachal Pradesh 63 73 73 ) 81
8. Jammu & Kashmir 90 90 . 88 100
9. Karnataka 845 912 859 859
10.  Kerala 90 130 110 ' 160
11.  Madhya Pradesh 675 510 582 598
12. Maharastra 1217 974 1500 4162
13. Manipur 25 30 - -
14. Meghalaya 40 40 40 40
15.  Mizoram 10 10 10 10
16. Orissa 90 81 56 80
17. Punjab 175 175 -

18. Rajasthan 365 370 400 445
19.  Sikkim 6 5 6

20. Tamil Nadu 260 230 330 526
21, Tripura 50 55 55 50
22. Uttar Pradesh _785 785 785 : 794
23." West Bengal 1050 700 500 270
UNION TERRITORIES

1. A & N Islands 10 -

2. Chandigarh - - 300 -
3. Daman & Diu 5 5 4 2
4. Delhi 820 900 © 900 960
5. Pondicherry 50 40 40 45
T Total i 7964 7433 7848 10833

Rural Electrification

4200. SHRI HARADHAN ROY : Will the PRIME
MINISTER be pleased to state :-

(a) the number of villages electrified in West Bengal
during each of the last three years:

(b) the number of villages yet to be electrified; and

(c) the number of villages likely to be electrified
during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) As per available information
the .number of villages electrified in West Bengal during
the last three years are as under :

1993-94 351
1994-95 310
1995-96 89
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(b) As per available information, by the end of
March. 1996, 8819 villages remain to be electrified.

(c) Annual Plan tor the current financial year 1s yet
to be finalsed.

Drinking Water to Garhwal

4201. SHRI MRUTYUNJAYA NAYAK : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether funds allocated to Paidul Suin region
of Pauri Garhwal, U.P. particularly to village Uregi under
rural drinking water scheme during 1995-96; and

(b) if so, the details of the water distribution points
selected so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Scheme-wise/
district-wise allocation of funds is decided by the State
Government.

(b) Do not arise.

F.P.l. in Bihar

4202. SHRI GIRDHARI YADAV : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state :

(a) the number of applications received for setting
up hundred percent export oriented consumer Food
Processing Industries in Bihar during the last three years;

(b) the number of such applications which have
been cleared, year-wise,

(c) the number of applications pending: and

(d) the time by which those applications are likely
to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (d). Out the five applications received
during last 3 years for setting up of 100% Export
Oriented Food Processing Units, Government have
accorded approval to three proposals and have rejected
two proposals in the State of Bihar. Normally, it takes
2-3 years for implementation of the project.

Rural Electrification in Andhra Pradesh

4203. SHR! YELLAIAH NANDI : Will the PRIME
MINISTER be pleased to state :

(a) the rural electrification projects that are currently
under implementation in Andhra Pradesh;

(b) whether any new proposal for rural electriiicatipn
trom the Andhra Pradesh Government is pending with
the Government for clearance;
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(c) if so, the details thereof; and

L
(d) the time by which these pending projetts are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINYSTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) At present there are 487
Rural Electrification Corporation financed schemes in
operation in Andhra Pradesh.

(b) to (d). There is only one proposal from Prakasam
district involving financial assistance of Rs. 136 lakhs
which 1s under examination by Rural Electrification
Corporation.

Allotment of Flats

4204. SHRI L.D. SWAMI : Will the PRIME MINISTER
be pleased to state :

(a) the number of persons still awaiting the allotment
of flats under the New Pattern Scheme, 1979, category-
wise;

(b) the reasons for the inordinate delay in the
allotment of flats to them and the time by which they are
likely to get allotment;

(c) whether a large number of flats constructed
under the scheme by the DDA are lying vacant;

(d) if so. the details thereof, category-wise and area-
wise and the reasons for not allotting these flats;
and :

(e) when these flats were constructed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA
has reported that the category-wise number of registrants
awaiting allotment under the New Pattern Registration
Scheme, 1979 is as under :-

LIG : 18,285 MIG : 12,919 Total 31,204

(b) The reasons for dely in allotment of flats in this
scheme are as under :-

(i) The scheme was on ‘all-India basis' and the
number of registrants was too large (1,71,272
tor all the categories).

(it) Constraints in the availability of land and

infrastructural facilities by other agencies.
(iii) Occasional shortfall of building material.
(iv) Contractual problems.

(c) to (e). Allotment of flats to the waiting registrants
of NPRS, 1979 is a continous Process. Allotment of all
the constructed flats has been made except for about
1970 LIG and MIG flats located at Rohini, Kondli Gharoli,
Mayur Vihar, Dilshad Garden, Dwarka and Narela.
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Allotments of these flats could not be made mainly on
account of non-availability of electricity. Some flats
remain vacant despite allotment due to non-fulfilment of
terms and conditions of allotment by the allottees. Such
flats are reallotted from time to time.

Supply of Tar Coal

4205. SHRI GORDHANBHAI JAVIA : Will the
PRIME MINISTER be pleased to state :

(a) the demand and supply of tar coal in the country
annully, State-wise;

(b) whether the coal tar production is sutficient to
meet the requirement ot the country; and

(c) if so, the steps taken by the Government to
increase the production and reduce the import?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T. R. BAALU):
(a) Tar Coal is not a petroleum product and it i1s not
allocated to the States/UTs. However, the demand and
the proposed State-wise allocation of bitumen for the
year 1996-97 are given in the statement attached

(b) The bitumen production potential in the country
is sufficient to meet its requirement in the country. Further
steps to increase production and movement are under
way.

(c) Does not arise in view of (b) above.

STATEMENT

State-Wise Annual Bitumen Supply and
Demand 1996-97

States/UTs. Demand Proposed
Allocation -
1 2 3
Andman & Nicobar 3.0 3.0
Arunachal Pradesh 6.0 6.0
Assam 29.0 29.0
Bihar 108.0 108.0
Manipur 7.0 7.0
Meghalaya ’ 8.0 8.0
Mizoram 4.0 4.0
Nagaland 2.0 2.0
Orissa 49.0 49.0
Sikkim 2.0 2.0
Tripura 5.0 5.0
West Bengal 76.0 76.0
Andhra Pradesh 110.0 110.0
Karnataka 150.0 150.0
Kerala 80.0 80.0
Pondicherry 2.5 2.5
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1 2 3
Tamil Nadu 185.0 185.0
Dadra & N. Haveli 2.0 2.0
Daman & Diu 1.5 1.5
Goa 17.0 17.0
Gujarat : 284.0 284.0
Madhya Pradesh 110.0 110.0
Maharashtra 475.0 475.0
Chandigarh 4.0 4.0
Delhi 35.0 35.0
Haryana 136.0 136:0
Himachal Pradesh 17.0 17.0
Jammu & Kashmir 20.0 20.0
Punjab 210.0 210.0
Rajasthan 300.0 195.0
Uttar Pradesh 203.0 200.0
NRDC

4206. SHRI GIRIDHAR GAMANG : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether NRDC continued to support the
Technology development projects under close
monitoring including Electrolytic Manganese Dioxide
Project for transter ot technology:

(b) if so, since when; and

(c) the outcome of such monitoring and the
assistance provided by the Government to develop
indigenous technology, give details. project-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) and (c). Salient features of the major technology
development projects supported by NRDC under close
monitoring during the last 10 years alongwith date of
commencement of the project and its present status are
given below :

(i) Electrolytic Manganese Dioxide (EMD)

The EMD technology was developed by
National Metallurgical Laboratory (NML),
Jamshedpur and assigned to NRDC for
commercialisation. NRDC licensed the NML
technology to M/s. Magno Mining Co. Ltd
(MMCL), Hyderabad in July, 1989. MMCL
configured in consultation with NRDC a 300
TPA demonstration plant for the manufacture
of EMD at a cost of Rs. 4.29 crores. NRDC'’s
equity participation in the project was to be
Rs. 23.5 lakhs of which Rs. 156.67 lakhs has
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been released to-date. MMCL put in equity
of Rs. 67.1 lakhs and Venture Capital Fund
of IDBI provided a soft loan of Rs. 338.4
lakhs at an interest of 6%. The company
completed site development work at Bobbili
i Andhra Pradesh, the location they
selected for the plant, and also procured
some of the equipment involved in the plant.
This was done based on a Detailed Project
Report and basic and detailed engineering
of the plant undertaken by the prestigious
public sector Design and Engineering
Company, MECON, headquartered at Ranchti,
Bihar. However, MMCL could not proceed
further due to its inability to raise the rest of
the finances needed for the project because
by 1992 there was a steep escalation in the
project cost to Rs. 10 crores. Apart trom the
MMCL project, NRDC and NML has also
provided consultancy to the pubhlc sector
Company M/s Manganese Ore India Ltd. for
setting up of a 600 TPA plant for manutacture
of EMD. The plant has since been
commissioned and is in production

Disposable Polymer-based Blood Bags

The technology for Disposal Polymer-Based
Blood Bags was development by the Sree
Chitra Tirunal Institute of Medical Sciences
and Technology, Thiruvananthapuram under
a DST-funded project.This technology was
assigned to NRDC for commercialisation in
1983. NRDC licensed the technology to M/s.
Peninsula Polymers Ltd. (PPL).
Thiruvananthapuram in February 1984.
NRDC also took out a patent in India to
protect its Blood Bags technology. PPL set
up a plant to manufacture 1.5 million Blood
Bags per annum at a cost of Rs. 2.14 crores
in 1987. NRDC's equity participation in the
project (25% of the total equity) was Rs. 9.25
lakhs at that stage. However, when PPL
launched commercial production and sales
of its Blood Bags in early 1988. NRDC's
equity participation was increased to Rs.
11.62 lakhs. When PPL came into the market
in February 1988, the Blood Bags were being
allowed to be imported at zero customs duty
because there was no domestic production
until then. What is more, international
manufacturers of Blood Bags who were
earlier importing the same at around Rs. 45/
- per bag started dumping their bags in our
market at around Rs. 10-15 per bag to
undermine the production of PPL. DSIR &
NRDC therefore, took expeditious action with
the Ministry of Finance and as a result of
their efforts, a 40% customs duty was
imposed on Blood Bags. This resulted in
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steep rise in the sales of Blood Bags made
by PPL and the Company came out of the
woods. NRDC has also assisted PPL to
enable 1t to export Blood Bags to many
countries viz. U.K., Egypt. USA. Germany, Sri
Lanka. Kenya and Tanzania. PPL not only
achieved is full capacity of 2 million Bags
per year but has also expanded its plant
capacity to 3 million Bags per annum. NRDC’s
equity participation in the project at present
is Rs. 43.75 lakhs.

NRDC has also licensed the technology to 3
more companies as indicated below:

Name ot

Date of Licence

Annﬂual Prod.

Company Agreement Capacity of

the plant
M/s Hindustan 31.1.91 3 Million Bags
Latex Ltd., per annum
Thiruvanathapuram
M/s Electro 1.3.93 2 Million Bags
Medical & per annum
Allied Inds.
Ltd. Calcutta
M/s J. Mitra 9.1.95 5 Million Bags
Industries per annum

Ltd., New

Delhi

(iii)

NRDC has also made proposals to parties in
Egypt and Indonesia for export of the
complete technology for manufacture of the
Blood Bags. These proposals are being
actively pursued. Enquiries have also been
received from South Africa and Kenya for the
NRDC technology for Blood Bags.

Rice Husk Particle Board

The technology for the manutacture of
Particle Board from Rice Husk was
developed by Indian Plywood Research
Institute, Bangalore in 1982 through funding
from DST. It was assigned to NRDC for
commercialisation in 1985. NRDC licensed
the process technology to M/s Padmavathy
Panel Boards Ltd. (PPBL), Bangalore in June
1988 and provided an interest free
development loan of Rs. 12 lakhs for setting
up a 600 TPA plant at a cost of Rs. 56 lakhs
which went into production in 1990. Being a
new product, the party initially had difficulty
in marketing the product and thus was not
able to produce to the full installed capacity
(600 TPA) of the plant. The party was however
successful in development of wide range of
Rice Husk Boards for different applications.
NRDC got the Rice Husk Particle Boards
tested for its performance at Central Building
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Research Institute, Roorkee. A number of
parties started approaching the Corporation
for acquisition of the knowhow, and
the process was licensed to five more
parties.

In 1994, NRDC provided financial assistance
by way of equity (Rs. 16 lakhs) and loan (Rs.
16 lakhs) to M/s PPBL for expanding the
production capacity of its plant from 600 TPA
for production of newer variety of Rice Husk
Boards. Further, NRDC obtained 3 patents
on variows aspects of the Rice Husk Board
technology not only at home but also abroad
to protect the technology. The Corporation
has also set up a plant of 2500 TPA capacity
in Malaysia in a record time of 8 months,
which is in operation. In addition, a number
of parties in China, Vietnam, Malaysia,.
Indonesia have approached NRDC for
licencing the technology.

Keeping in view the interest of the parties
abroad in the Rice Husk Board technology.
DSIR under its Programme Aimed at
Technological Self-Reliance (PATSER) in
association with NRDC has provided
financial assistance for technology
development and upgradation of the existing
Rice Husk Particle Board Plant to PPBL. The
project is under implementation.

Spirulina Algae

The process for the manutacture of Spirulina
Algae (High Protein Vitamin A Food
Supplement) was developed by Shri AM.M.
Murugupa Chettier Research Centre, Madras
and was assigned to NRDC in 1988. A 7.5
Ton per annum (TPA) pilot plant was set up
in collaboration with Shri Murugappa Chettiar
Research  Centre,  Saveriyarpuram,
Tamilnadu in 1989 for which NRDC provided
a development loan of Rs. 14.34 lakhs. The
corporation has subsequently licensed the
process to M/s. New Ambadi Estates Pvt.
Ltd.. Madras which has expanded the 7.5
TPA pilot plant to a capacity of 30 TPA.
Additionally, M/s New Ambadi Estates Pvt.
Ltd. is setting up another plant of 100 TPA
capacity in the vicinity of the existing plant.
MOUs have also been signed with four more
parties for licensing of the knowhow viz.
M/s Panbari Tea Company, M/s Yogambigia
Chemicals, M/s Essar Chemical and M/s
Kelvin Pharma.

Apart from promoting production capacity for
Spirulina Algae, NRDC is also making efforts
to get Spirulina algae introduced in the mid-
day meal scheme for children and nursing
mothers of the State of Tamil Nadu, Orissa
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etc. This supplement in the mid-day meals
would enable the removal of Vitamin A and
Vitamin B defficiency in children which leads
to blindness. This is an important social
programme and therefore 1t is proposed that
to increase the availability of this food
supplement at an affordable cost, there is a
need for NRDC to promote the setting up of
a State Sector Company of the Timil Nadu
Government with appropriate equity
investment by NRDC for mid-day meal
scheme of its state.

Flyash Bricks

The technology was developed by Central
Fuel Research Institute, Dhanbad in 1970
and assigned to NRDC for commercialisation
in 1975. NRDC provided a development loan
of Rs. 5 lakhs in March 1985 to M/s
Jagatdhatri Brick Industries Pvt. Ltd. for setting
up a plant to manutacture Flyash Bricks.
When the plant went into production in June
1986, the quality of the bricks was found to
be excellent and cost of production
competitive with conventional bricks but the
licensee was not able to increase the capacity
ct the plant beyond 5000 bricks per day on
a two shift basis. The problem was found to
be in hydraulic press, for which NRDC and
CFRI assisted the licensec to rectify the
defects in the hydraulic press. As a result,
the licensee was able to upgrade the
production capacity to 10,000 bricks per day
in August 1988. Subsequently, the hcensee
set up a semi-commercial plant of capacity
30,000 bricks per day at a cost of Rs. 1 crore
in 1989. The appropriateness of CFRI
technology for manufacture of Flyash bricks
was thus established and further licensed to
more parties. M/s Pulver Ash Ltd., Bandel
(WB) a Joint Sector Company of the Govt. of
West Bengal and Pearless have set up a
plant of 1,00,000 bricks per day which is in
production.

Precipitated Silica from Rice Husk Ash

The technology was developed by T,
Kharagpur and assigned to NRDC for
commercialisation in 1986. NRDC Jicensed
the technology to M/s. Unique Silica Pvt. Ltd.,
in June 1986. A development loan of Rs. 1.2
lakhs was provided by NRDC to the company
in June 1990 for producing Precipitated Silica
at a lower cost, making certain improvements
in the process and recovering some by-
products viz. Calcium Sulphate and Activated
carbon from the process. The Company has
started trial production.
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(vii) Artificial Heart Valve

The technology was developed by Sree
Chitra Tirunal Institute for Medical Sciences
and Technology and assigned to NRDC for
commercialisation in 1987. NRDC provided
a development loan of Rs. 8.22 lakhs to the
institute for pilot production of 300 artiticial
heart valves. NRDC licensed the technology
to M/s TTK Pharma Ltd.. Madras in April 1991
which has started marketing the Heart valve.
During the year 1995-96. M/s TTK Pharma
has sold 148 heart valves at Rs. 12,000/- a
ptece. which is around 50% of the price of
the imported valve manufactured in only two
countries namely USA and Italy.

(viii) Sand Lime Bricks

The technology was developed by Central
Building Research Institute and assigned to
NRDC for commercialisation. NRDC licensed
the technology to M/s. Periwal Bricks
Industries Ltd., in March 1992 which has set
up a plant for production of 100,000 bricks
per day at a cost of Rs. 5.5 crores. NRDC'’s
equity participation in the project is Rs. 30
lakhs. Loans and equity have been extended
by HUDCO and National Housing Board for
the project. The plant is currently in
production.

(ix) Carbon Fibre for Braiding Applications

The technology was developed by National
Physical Laboratory and assigned to NRDC
for commercialisation in 1992. NRDC has
approved a development loan of Rs. 20 lakhs
(Rs. 10 lakhs released so tar) to M/s.
Machining Centre (India) Pvt. Ltd. in March
1994 for setting up a 5 TPA semi-commercial
plant at a total cost of Rs. 131 lakhs. Financial
assistance to the tune of Rs. 40 lakhs is also
being provided by Technology Information
Forecasting and Assessment Council (TIFAC)
of DST. The project is under implementaion.

(x) Single Piece Intra Ocular Lenses (IOL)

The technology was developed by Venu Eye
Institute in 1992 and assigned to NRDC for
commercialisation in 1994. NRDC has
participated in the equity (to the tune of
Rs. 12 lakhs) of a new company formed
in November 1995 viz. M/s. Vision
Surgicals Pvt. Ltd. to manufacture Single
Piece IOL.

The above major cases of Technology Development
and Commercialisation of significant technologies
undertaken/being undertaken by NRDC under its
Technology Development Programme are currently
resulting in approximately Rs. 12.00 crores of annual

BHADRA 13, 1918 (Saka)

Written Answers 70

production. What is more, this production level is
expected to rise to around Rs. 50 crores by the year
2000.

NRDC receives equity & loans and grants-in-aid
from DSIR for its activity relating to Development and
Transfer of Technology and its Technology Promotion
Programme and Invention Promotion Programme.
Support to Technology Development Projects. as
covered above, is extended out of equity & loans
received by NRDC. Total NRDC'’s outlay for 8th Plan is
Rs. 7 crores out of which Rs. 4.45 crores have been
already given as grants during 1992-95 and the
approved outlays for 1995-96 and 1996-97 are Rs.
2.81 crores and Rs. 2.06 crores respectively.

Besides supporfing NRDC, other assistance
provided by the three departments of Ministry of Science
and Technology viz. the Department of Scientific &
Industrial Research (DSIR), the Department of Science
& Technology (DST) and the Department of Bio-
Technology (DBT) for development and
commercialisation of indigenous technology is also
outhined below : .

- The DSIR under its Programme Aimed at
Technological Self-Reliance (PATSER) has
so far approved 58 research, development,
design and engineering (RDDE) projects
involving a DSIR support of Rs. 18 crores
out of total project cost of Rs. 44 crores. Of
those projects, 51 projects are on-going
involving a DSIR support of Rs. 17 crores
out of total project cost of Rs. 41 crores.
Some of these projects are undertaken by
industrial companies on their own, while
others involve collaborative work between
industrial companies and public funded R &
D institutions, 1ITs/ Universities. The DSIR
funding in individual projects varies from 30%
to 50% depending on the size of the project,
the degree of technological and/ or
commercial risk involved and linkages with
other national research orgnisations. During
1994-96, the project support given by DSIR
was around Rs. 10 crores while the level of
support for 1996-97 is Rs. 12 crores. The
projected turnovers as a result of projects
nearing completion is expected to be Rs. 40
crores in 1996-97, Rs. 100 crores in 1997-
98 and Rs. 150 crores in 1998-99.

- The DST through its registered society,
Technology Information Forecasting and
Assessment Council (TIFAC) provides
Technology Development Assistance (TDA)
for converting laboratory scale technologies
into commercialised products and large scale
applications under its scheme Home Grown
Technologies (HGT). Partial assistance is
provided for technolo<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>